
, I 
SCTC No. 165 

(. 

COMMITTEE ON THB WBLFABllOF 
.- " SCH<EDULED CASTES AND 

. SCHEDULED TRIBES 
(1977-78) 

(SIxTH LOK SABRA) 

-THIR TEENTi-I REPORT 
. 

MINISTRY OF HOMB AFFAIRS 

_Action 'taken by Government on the recommendations 
contained in the Fifty-second Report of the Committee 
on the Welfare of Scheduled Castes. and Scheduled 
Trib~1 (l"'ifth Lot Sabha) on the' Ministry. of Home 
Mairs-Reservations for, and em~loyttlent of, 

Scheduled Castes and Scheduled TrIbes in the 
Delhi Administration • 

[Presented in £Ok Sabha on lj-12-77 . 
!.aid in Rajya Sabha on 1j-12-77} 

L '0 K S A B HAS E eRE TAR I A T 
.,'. NEW DELHI 

NOfJember, 19'77/Karcika, r899 '(Saka) 
~ . .... ". 

Price; ~. 3' 00 



-' 
US'): OF AUTI:lORISED AGENTS POR mE SALE OF LOK SABHA . 

i;ECitETARIAT PUBLICATIONS' . 

SI 
No. 

Name of Agent Agency . SI. Name of Acent_ 
. No. No. . / 

I· 

ANDHRA PRADES H 

I. ADdhra Un"'erslty General· 
Cooparaflve Stores Ltd .• 
Wahau (VI9llkhjlpatnam), 

2, G.R. LakshriHPathyrhctly 
and Snns, General Mer-

. chants and News Agents. 
Newpe~: • Chandra,;n. 
Chltloo·r. Dlst.rlCI. 

ASSAM 

). Western' Boolt DepOl. Pan 
Bazar. Gau hall. 

BIHAR 

.. Amar Kirab Ghar. POSI. 
.Box 78, Dllllonal Itoad, 
J~hedpur. . 

GU}ARAT 

So Vilay Srores. Sut IOn Road, 
Aaard. -

6: The New Order . Book 
Company fJlli ."'Brld,c. 
A hmcdab-'l·O. 

HARYANA 

7., M7s.rr.bI1l1 Book ScrvtCf..
NIU Sub:rtmanot, Gur,.on. 
(HarYartI\, . . 

MADHYA PRADESH 

8 ~fodeTn Boolt House. S'i-"v 
Vilas Palace, Indore Dry . 

", 

1.1 

. MAHARASHTR4 
MIs. Sund~rd85 GI~Dchan"d 

601. Gtrpum Road. Ncar 
Prince .. Streer ,.BombaY,:. 

. ," 
The intematlonal" Book, . 

House (Private) Ltmred 
'" Ash Lan<. .Mal-aulla 
Gandh, Road, Bomb;o'.t 

The. I nr ernatlOnal 
~erv,""C be.: .... n 
"thllr .. ,. Po"n8 .• 

n. Charlea Lambert & Com· 
pally. 101 •. 'Mahatma 

8 Gandhi Road. Oppo'!Oite 
Clock T.ower, Fon, 
Bombay. 

T~e Current Book House •• 
MlTUti Lane, R,aghunath 
Dadaji Street. Bombay.r.-

I". DecoaR Book· Stall, Fer· 

7 1 S. 

. Iuson Collece. Road. 
POOn'l'4, 

MIs, Usha Book 'Depor," 
">'4/A. Chirs Barlr. Kban 
House, GJf!rllum R,..tI.· 
BombayCz B.R. 

37 MYSORE 

,6. 
I 

M/i. PeoPks B~k ·Hou~e. 
OPP. Jalllnlllolian !'alace. 
MysQrt·- I 

'RA}ASTtiAN 

, .. fonn.lIon . . f-eatre. 

" 
Governmero! of RaJa~(h.D. 

. Tnpoltl. Jalput C,ty 

UTTAR PRADESH 

'I. Swasllk Indusilial "orlu 
lot. / 59. liol, Slr~! Meerur . 

CIlY. . 

I) 

19 LawB~~ ~ Colnpany.' 
S ard a, Palel Marg. 
A II a habac!·' , 

WEST BENGAL 

10 Granlhaloka. 511 . .-.mIH".· 
Mookher,ee Road. Bel. 

6 chana .. Z4 Par,anas. 

zi.· \lt1 NCWman '" l "",pan I 
LId' 3. Old c.ourt Houl< 

z: , Streel, .c.a k"ulla 

z6 

u. F!rrnIlK.L. Mukhopadhyay 
6"1'0. Banchlfaram Altru," 
Lan~. eslculls '12. 

I) M/~. Mutcher" Book-liouse • 
• .' 8B. Duff Lan~, Calcutla.6 

]0. 

60 

Ib 

10 

.,( 

8a 

,. 



Corrigenda 
to 

The Thirteenth Report of the Committee on the 
Welfare of Scheduled CaS tes ani Scheduled 
Tribes (Sixth Lok Satha). 

f.a.&.e 

1 

'"' c-

8 

15 

34 
35 

37 

~ 

8 

11 from 
bottom 

2 

2 from' 
bottom 

7 
3 

12 from 
botton 

Corrigenda 

.Add 'In' in the begirming. 

F.Q.l: 'recomm 3nded t 
~ '~'ecorr~ond' 

For 'been' ~ 'be' 

~ 'effect' ~ 'affect' 

For 'conductive' 
~ 'conducive' 

Eol: 'and ~ 'are' 



«'.oMPOSITION OF THI!. CoMMITrEE 

bTRoDUCTION 

CHAPTER 

. APPENDICI!8 

I-Report 

II-Recommendations/Observations. which have been accepted by 
GoVernment 

III-Recommendations/Observations which the Committee do not 
desire to punue in view of the Govcrmaent's n:pIieII • • • 

IV-Recommendations/Observations in respect of which replies of 
Government have not been accepted by the CommittI:C and 
which require reiteration . 

I. Charter of dutis of the Cd! for Scheduled Castes in Delhi Adminis
tration, Delhi 

U. Copy of Delhi Administration letter No. F. 9(27)/76-C.C. dated the 
211t September, 1976 to all the Heads of Departments, Delhi Ad· 
ministration, regarding Recommendation No.6 (Para 1.21) • 

"Ill. Copy of D.!partment of Personnel & Administrative Reforms O.M. 
No. 36022/6/76/Est. (SaT) dated the lOth May, 1976 

'IV. C:>py of D:lhi Aiministration letter No. F. 9(27)/76-C.C. dated the 
22nd September, 1976 to all the Heads ol'Departments, Delhi 
Administration, regarding Recommendation NO.9 (Para 1.31) 

V. Copy of Delhi Administration letter No. F. 9(27)/76-C.C. dated nil 
to the Secretary (Education),' Delhi, regarding Recommendation 
No. 10 (Para 1'3!!) • 

VI. Copy of Delhi Administration letter No. F. 9(271/76-o.C. dated the 
22nd September, 1976, regarding Recommendation No. II (Para 2.9) 

\ 

VII. Copy of Delhi Administration letter No. F.9(27)/76-C.C. dated the 
211t September, 1976 to all the Heads of Departments, Delhi Ad· 
ministration, regarding Recommendation No. 12 (Para !z.Io) 

VIII. Copy of Delhi Administration letter No. F. 9(27)/76-C.C. dated 
the 7th January, 1977 to all the Heads of Departmenp, Delhi Ad
ministration, regarding Recommendation No. 16 (ParsIMlI) 

IX. Copy of Delhi Administration letter No. F.9 (27)/76-C.C. dated the 
30th October, 1976 to all Heads of Departments, DelhI Administra
tion, regarding Recommendation No. 20 (Para 2.40) • 

(iii) 

(v) 

3 

38 

43 

51 

53 



( ii ) 

x. Copy of Ministry of Home AfFairs letter No. U. IS038/3S/76-PIg. da-
ted the !ZOth December, 1976 • • • . • •• 54 

XI. Copy of Delhi Administration letter No. F. 9(1I7)176-C.C. dated the 
30th October, 1976 to all Heada of Departments, Delhi Adminis-
tration, regardilllJ Recommendation No. 117 (Para 11.611) • • • 

XII. Copy of Delhi Administration Notification No. F. 9(1I7)f76-aa 
dated the IISth October, 1976 regarding Recommendation No. 
311 (Para 3.1111) S' 

XIII. Copy of Recommendation No. + (Para 1.110) contained in the +nt 
Report (Sth Loll: Sabha) of the Committee on the Welfare of Sche
duled Castes and Scheduled TribCI and the Government's reply 
thereto • 60, 

XIV. Copy of Delhi Administration letter No. F. 9 (1I7)/76-C.C. dated 
the 30th October, 1976 to the Director, EmploYment, Delhi Ad· 
ministration, regarding Recommendation No. SO (Para 3.99) • 611-

XV. Copy of Delhi Administration letter No. F. 9(1I7)/76-0.C. dated the 
30th October, 1976 to the Ccmimissioner, Sales Tu, New Delhi, 
regarding Recommendation No. 53 (Para 3.110) • 63. 

XVI. Copy of Delhi Administration 1etter No. F. 9(S)/7S·C.a dated the 
11+/116.111.1975 to Liaison Oflieers of various Departments of Delhi 
Adminiltration, regarding Recommendation No. S7 (para +-13). 6+ 

XVIL Copy of Delhi Administration letter No. F. 9(1I7)/76-C.C. dated the 
Slit December, 1976 to all the Head. of Departments, Delhi Ad· 
mlDiatration, regarding Recommendation No. 57 (para +.IS) • 65 

XVIII. Analysis of the action taken by Government on the recommendations. 6&; 



"" COMMITTEE ON THE~WELFARE OF SCHEDULED CASTES 
AND SCHEDULED TRIBES 

(1977-78) 

.. SAri Run Dhan-Chairman. 

MEMBERs 
, Lok Sabha 

2. Shri T. Balakrishnaiah 
3. Sbri B. Bhanwar 

** 04. Shri Chand Ram 
5. Shri Somjibhai Damor 
6. 8hri Biren Singh Engti 
7. Shri Hukam Ram 
8. 8hri Hukam Chand Kachwai 
9. 8hri B.C. Kamble 

10. Shri Lahanu Shidava Kom 
IT. Shri Rama Chandra Mallick 

** 12. 8hri Karia Munda 
13. Shri Nathuni Ram 
104. 8hri Natwar La! Parmar 
IS. 8hri Amar Roy Pradhan 
16. Shri K. Pradhani 
17. 8hri B. Rachaiah 
IS. 8hri Puma Sinha 

•• ·19. Shri Suraj Bhan 
20. 8hri Bhausaheb Thorat. 

Rajya Sabha 

~I. Prof. N. M. Kamble 
22. Shrimati Saroj Khaparde 
23. Shri S. Kumaran 

-------------------------------------------------*Pnxzeded abroad on the IIsnl September, 1977 • 

• *Ceued to be members of the Committee on their appointment as MiDilten or State 
... ·f. the 14th Auguat, 1977 • 

•• ~ted by the Speaker as Chairman with dl'ect '- the IIsnl Septeaaber, 1977 durm. 
the .t.ence ot Shri Ram DhaD, proceedecI abroad. 

. ) 



24. Shri P.K. Kunjachen 
2S. Shri Yogendra Makwana 
26. Shri Bhaiya Ram Munda 
27. Shri Parbhu Singh 
28. Shri V.C. Kesava Rao 

(iv) 

29. Shri Leonard Soloman Saring 
30. Shri Mahendra Bahadur Singh. 

SEC2U!TARIAT 

Shri Y. Sahai-Chiej Legislative C01IfIffittee Officer. 

Shri H.L. Malhotra-Senior Legislative Committee Officer. 



INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present their Thirteen~ Report o~ 
Action Taken by Government on the recommendations contamed m ~elr 
Fifty-second Report (Fifth Lok Sabha) on the Ministry of Home Marrs-
Reservations for, and employment of, Scheduled Castes and Scheduled 
Tribes in the Delhi Administration. 

2. 1"he Draft Report was considered and adopted by the Committee at 
their sitting held on the 27th October, 1977. 

3. The Report has been divided into following Chapters : 

I. Report. 

11. Recommendations/Observations which have been accepted by 
Government. 

III. Recommendations/Observations which the Committee do not 
desire to pursue in view of the Government's replies. 

IV. Recommendations/Observations in respect of which replies of 
Government have not been accepted by the Committee and 
which require reiteration. 

4. An analysis of the action taken by Government on the recommenda
tions contained in the Fifty-Second Report of the Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes is given in Appendix XVIII. 
It would be observed therefrom that out of 62 recommendations made by 
the Committee in their Fifty-second Report, 49 recommendations i.e., 
79.03 per cent have been accepted by Government; the Committee do not 
desire to pursue ten recommendations, i.e., 16.13 per cent of their recommen
dations in view of Government replies; and three recommendations, i.e., 
4.84 per cent in respect of which replies of Government have not been 
accepted by the Committee require reiteration. 

NEw DELHI; 

NO'lJember IS, 1977. 
Kartika 24, 1899 (S).-

SURA] BHAN, 
Chairman, 

Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes. 

(v) 



CHAPTER I 

REPORT 

Thi:, Report of the Committee deals with the action taken by <nlvem
ment on the recommendations contained in the Fifty-Second Report 
(Fifth Lok Sabha) of the Committee on the Ministry of Home Affairs
Reservations for, and employment of, Scheduled Castes and Scheduled 
Tribes in the Delhi Administration. 

1.2. Para 2.59 of their 52nd Report, the Committee had noted that 
although a large number of general candidates had been promoted in 
teachers' posts in the Education Department of the Delhi Administration 
during the years 1973-74 and 1974-75, the number of Scheduled Tribes 
among them was nil and the number of Scheduled Castes was also negligible. 
Similarly, in the Police Department, the number of unfilled carried forward 
reserved vacancies in promotional posts was quite large. The Committee 
had observed that the situation had arisen due to non-availability of Schedul
ed Caste and Scheduled Tribe employees in the lower grades or in the 
zone of consideration for promotion to the next grade and had desired the 
Delhi Administration to examine the feasibility of filling those promotional 
posts by direct recruitment of qualified Scheduled Caste and Scheduled 
Tribe candidates to the extent of deficiency. In their reply dated the 24th 
January, 1977, the Ministry of Home Affairs have stated that the manner in 
which recruitment to a particular post should be made is determined with 
reference to the requirements of the post, the duties attached, qualifi
cations,. experience and previous training required for efficiently manning 
a post and also taking into account other relevant factors such as need for 
introduction of fresh blood by way of direct recruitment, adequate oppor
tunities of promotion to persons in the lower grade, etc. The method of 
recruitment to a post is laid down in the recruitment rules, which are 
statutory. Normally, posts are filled either by direct recruitment, promotion, 
deputation, or transfer. Where it is considered essential that the posts 
should be filled by more than one method, the proportion to be filled by 
each method is also laid down in the recruitment rules, e.g., 50% by direct 
recruitment and 50% by promotion. Sometimes, an alternative method of 
recruitment is also prescribed e.g., "by promotion failing which by 
deputation or transfer." Recruitment to all regular vacancies arising in a 
post ts required to be made strictly according to the provisions of the 
recruitment rules. It will, therefore, not be feasible to fill promotional posts 
by direct recruitment. 

The Committee are not satisBed with the reply of the Government 
and would therefore like to reiterate their earller recommendation. 

1.3. In para 3.46 of their above Report, the Committee had noted 
that the Education Department did not maintain rosters for the posts of 
Vice-Principal and other categories of teachers due to which they could 
not work out the quotas reserved for the Scheduled Castes and Scheduled 
Tribes respectively in these posts. The Committee had therefore, suggested 
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that in those categories of posts for which rosters were not being maintained 
prior to 19740 vacancies reserved for Scheduled Castes and Scheduled 
Tribes should be calculated on the basis of total strength in that cadre. In 
their reply dated the 24th January, 1977, the Ministry of Home Affairs 
have invited the attention of the Committee to the reply of the Department 
of Personnel and Administrative Reforms to Recommendation No. 4 
(Para 1.20) contained in the Forty-first Report (Fifth Lok Sabha) of the 
Committee on the Cabinet Secretariat (Department of Personnel and 
Administrative Refonns) regarding reservations for Scheduled Castes 
and Scheduled Tribes in Services which inter alia states that the present 
policy of Government of reserving a percentage of vacancies occurring 
every year for Scheduled Castes and Scheduled Tribes is not only equitable, 
but is also in the overall interest of the administration. It is, therefore, 
considered not necessary to review this policy so as to provide for reservation 
on the basis of total strength of a cadre. 

The Committee are of the view that the Education Department· 
of the Delhi Administration ·have failed to carry out Government 
instructions by not maintaining the rosters for the posts of Vice
Principal and other categories of teachers from the very beginning 
due to which they could not work out the quotas reserved for the 
Scheduled Castes and Scheduled Tribes in these posts. The Delhi 
Administration should, therefore, construct the rosters for these 
posts from the beginning and calculate the quota of posts for Sche
duled Castes alld Scheduled Tribes. In case it is not possible, the 
vacancies reserved for these communities should be calculated 
on the basis of the total strength of posts in those categories. 

1.4. In para 3.115 of the above Report, the Committee had noted 
that there was a shortfall in the representation of Scheduled Castes and 
Scheduled Tribes in the DANI Civil Service as reservations were not 
applied in the initial constitution of this Service in January, 1971, and 
had hoped that besides filling the future reserved vacancie-s in promotion 
and in direct recruitment as and when they occurred, the .Ministry of 
Home Affairs would also endeavour to make good the shortfalls which 
had occurred due to not applying of reservations at the initial constitution 
of the DANI Civil Service. In their reply dated the 24th January, 1977, 
the Ministry of Home Affairs have stated that there was no reservation for 
Scheduled Castes and Scheduled Tribes at the initial constitution of the 
Service as no direct recruitment or promotion as such was involved at 
that stage. The initial appointments were made from amongst the persons 
already working in the posts which were encadred or by transfer from 
other services. As there was no reservation in such cases, the question 
of any shortfall does not arise. 

The Committee are not satisfied with the reply of the Govern-
ment and would like to reiterate their earlier recommOlldation .. 



CHAPTER D 

RECOMMENDATIONS/OBSERVATIONS WHICH HA VB BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation (Sl. No. I, Para No. t.9) 

The Committee regret to note that the work relating to the representa
tion of Scheduled Castes and Scheduled Tribes in the services of Delhi 
Administration is being looked after by just one Assistant with the result 
that various orders/instructions issued by the Government of India from 
time to time for ensuring proper representation of Scheduled Castes and 
Scheduled Tribes in the services of the Delhi Administration are not being 
duly referred to and properly enforced. 

Reply of Government 

The work relating to the representation of Scheduled Castes and Sche
duled Tribes in services is the function allotted to the Services Department 
of the Delhi Administration which functions under the Chief Secretary, 
who is assisted by Special Secretary (Services) Deputy Secretary (Services) 
Under Secretary (Services) and three Sections each under a Superinten
dent. In order to ensure that this particular work received special attention. 
One of the Assistants in the concerned Section was especially earmarked. 
This was the Special Cell which existed so far. This Cell has since been 
strengthened by the addition of one more Assistant, one U.D.C. and one 
L.D.C. who are supervised as before by the Superintendent of the concern
ed Section. 

[Ministry of Home Affairs O.M. No. U-16016/17/76-Delhi, dated 
the 24th January, 1m] 

Recommendation (SI. No. z, Para No. 1.10) 

The Committee are surprised to note that a proposal made by the 
Delhi AdmirJstration as far back as October, 1970 for additional staff for 
creation of a separate cell, or augmenting the existing cell, to ensure due 
compliance of orders in reservations for Scheduled Castes and Scheduled 
Tribes, has not been finalised so far by the Ministry of Home Affairs, nor 
has the Delhi Administration cared to strengthen their Confidential Cell 
by deploying more persons from their existing staff to attend effectively to 
the work relating to representation of Scheduled Oastes and Scheduled 
Tribes in the services of the Delhi Administration. This only shows that 
the Ministry of Home Affairs as well as the Delhi Administration have shown 
total disregard in the matter of the implementation of 1he constifUtional 
safeguards relating to' reservations for Scheduled Castes· and ScbedUled. 
Tribes in services. 

3 
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Reply of Government 

Please see reply to para 1.9 (SI. No. I). 

[Ministry of Home Affairs O. M. No. U-I6016/17/76-Delhi, dated th~ 
24th January, 1977]. 

Recommendadon (81. NO.3. Para No. 1.11) 

The Committee have been informed that the study to review the exis~ 
-staff strength of the Delhi Administration has been completed by that 
Administration and that it has not been possible for the Administration to 
find surplus staff to strengthen the Confidential Cell. The Committee, 
therefore, urge upon the Ministry of Home Affairs to take up this matter on a 
priority basis with the Ministry of Finance for the sanction of additional 
staff proposed by the Delhi Administration. The Committee also suggest 
that as soon as the additional staff is sanctioned, the D !lhi A 1ministration 
should set up a separate Cell with adequate staff to 10lk after the interest 
of Scheduled Castes and Scheduled Tribes in the services of the Delhi 
Administration. For this purpose, a charter of duties for the Cell should be 
drawn up. The Liaison Officer in the Delhi Administration designated 
for this purpose should be made fully responsible for proprer functi('lninr: 
·of the Cell. 

Reply of Government 

As stated in reply to 1.9 the Cell has been set up and a charter of duties 
for the Cell has also since been drawn up. The Deputy Secretary (Ser
vices), Delhi Administration who is incharge of this Cell has been designat
ed the Chief Liaison Officer and he has beeD made fully responsible for 
the proper functionini" "\f the Cell. A copy of the c ~::trter of duties is placed 
at Appendix-I. 

[Ministry of Rome Affairs O.M. No. U-I6oI6/I7/76-Delhi, dated the 
24th January, 1977] 

Recommendadon (81. NO.4, Para No. 1.12) 

The Committee also desire that a note on the activities of this Cell should 
be included in the Annual Report of the Delhi Administration. 

Reply of Government 

This is noted for compliance. 

[Ministry of Home Affairs O.M. No. U-I6016/17/76-Delhi, dated the 
24th January, 1977] 

Recommendadon (81. No. 6, Para No. 1031) 

The Committee would also like the Delhi Administration to en.sure scru_ 
pulously that as and when any new order relating to reservations for Schedul-

. ed Castes and Scheduled Tribes is received by the Administration from the 
Government of India , it is implemented in letter and spirit by all the De
partments/Offices under its administrative control without any loss of time. 
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Reply of Govel'1lment 

The recommendation has been noted and instructions havt: oeen issued 
to all Heads of Departments to ensure that the orders issued by the Govern
ment of India as circulated by the Delhi Administration are scrupulously 
followed in letter and spirit. Copies of the instructions issl:ed to all Heads of 
Departments in Delhi Administration may please be seen at Appendix
II. 

[Ministry of Home Affairs O.M. No. U-16016!17/76-Delhi, dated the 
24th January, 1977·] 

Recommendation tSI. No.8, Para No. 1.30) 

The Committee note that annual statements showing the total number 
of employees in the Delhi Administration and the number of Scheduled 
. Castes and Scheduled Tribes among them and recruitment made during a 
calendar year and the number of Scheduled Castes/Tribes among the per
sons recruited are submitted by the Delhi Administration direct to the De
partment of Personnel and Administrative Reforms and a copy of the same 
is not sent to the Ministry of Home Affairs. The Committee are surprised 
to note that the Department of Personnel and Administrative Reforms doee 

. not scrutinise the annual statements on receipt from the Delhi Administra
tion and other Administrative Ministries with a view to checking the pertor
mances of the Administrative Ministries but that department only compiles 
statistics for placing them before the High Power Committee. The Com
mittee desires that the annual statements on receipt from the Delhi Adminis
tration and from other Administrative Ministries should be critically 
examined by the Department of Personnel and Administrative Reforms and 

_ the deficiencies noticed therein should be pointed out to them expedi
tiously so that they could take necessary corrective measures without any 
delay. 

Reply of Government 

The Department of Personnel have issued instructions to all the Minis
tries/Departments and the Union Territories vide their O.M. No. 36022/6/76 
Estt. (SCT) dated the lOth May, 1976 (Annexure-III) asking them to ensure 
that the annual statemeP.ts submitted by the appointing authorities are cri
tically examined and analysed. The deficiencies noticed, if any, are to be 
pointed out to the appointing authotities concerned expeditiously so 
that they could take necessary corrective measures. The Department of 
Personnel, which receives consolidated annual statements from Ministries/ 
Departments and Union Territory administrations have on their part, 
assurad that these reports would now be more critically examined by them. 

[Ministry of Home Affair(O.M. No. U-I6016/17/76-De1hi, dated the 
24th January, 1977.] 

Recommendation (SL No." Para No. 1.31) 
The Committee are unhappy to note that the annual statement showing 

the total number of employees in the Administration and the number 
of Scheduled Castes and Scheduled Tribes among them as on 1st January, 
1975 was submitted by the Delhi Administration to the Department of 
Personnel and Administrative Reforms in July 1975 although it should 



, 
have been sent latest by the ,31st March 1975 !l8per the Government or 
India orders on the subject. The Committee also note with cC'ncern that 
the Delhi Administration has not submitted to the Department of Personnel 
and Administrative Reforms the statemert showing particulars of recruit
ment made during the calendar year 1974 and the number of Scheduled 
Castes and Scheduled Tribes among the persons recruited. Further, 
the Police Department and the Education De"artment of the Delhi Adminis
tration have not furnished the aruiual rtatements to the office of the Chief 
Secretary, Delhi Administration by the stipulated date, i.e. the 1st March 
1975. The Committee feel that the very purpose of submitting these 
annual statements gets defeated if these are not submitted in time. The 
Committee would like the Department of Personnel and Administrative 
Reforms and the Delhi Administration to ensure that these annual state
ments are submitted by the appowting authorities in time. Failure to 
submit these statements in time should be regarded as a serious lapse on, 
the part of the concerned Heads of the Departments. 

Reply of Government . 

The Delhi Administration have stated that the recommen:iation of 
the Committee has been taken note of and in future it will be ensured 
that the annual statements are submitted to the Department of Personnel 
and Administrative Reforms by 31st March. The Administration have 
instructed all Heads of Departments to submit the Annual Statements 
in Appendix '8 & 9' by 28th February each year positively. A copy of 
the instructions issued by them is placed at Appendix-IV. 

[Ministry of Home Affairs o. M. No. U-I6016/17!76-Delhi, dated 
the 24th January, 1977]· 

Recommendation (SI. No. 10, Para No. 1.32) 

The Committee regret to note that the various Units of the Education 
Department are sending their annual statements direct to the Office of 
the Chief Secretary, Delhi Administration. This shows that there is no 
coordination between the Liaison Officer in the Education Department 
and the different Units of the Education Department. The Committee 
would like the Education Department to issue instructions immediately 
to all its units to send their annual statements to the Liaison Officer in 
the Education Department instead of sending them direct to the Office of 
the Chief Secretary, Delhi Administration. The Liaison Officer, in turn, 
should submit them after thorough scrutiny and in a consolidated form to 
the Office of the Chief Secretary, Delhi Administration. The deficiencies, 
if any, found by the Liaison Officer during the scrutiny, should be bro
ught to the notice of the concerned Unit for prompt remedial steps. 

Reply of Government 

The Delhi Administration have issued instructions to the Secretary I 
Director (Education), Delhi Administration, Delhi asi:.ing them to eosure 
that this recommendation of the Committee is followed S1+ictly in future. 
A copy of ' this communication may please be accn .at Appendix V. 
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The Directorate of Education, Delhi Administration have issued 
necessary instructions to its subordinate functionarie$ ·with a view· to .ensure 
that the annual statements are submitted to the Directorate of Education 
instead of sending direct to the Chief Secretary, Delhi Administration. 

TMinistry of Home Affairs O.M. No. U-I60I6/17/76-Delhi, dated the 
.24th January, 1977]. 

I Recommendadoa (SI. No. II. Para No. Z·9) 

The Committee note the procedure followed by the Delhi Admmis
tration for recruitment of various categories of posts in different departments 
under its control. The Committee recommend that in case sufficient 
number of Scheduled Caste and Scheduled Tribe candidates are not spon
sored by the Employment Exchange in response by the Administration's 
requisition's an advertisement should invariably be issued in newspapers 
inviting applications direct from the candidates belonging to these Communi
ties, waiving the condition of their having been registered with an Employ
ment Exchange. Vacancies reserved for Scheduled Castes and Scheduled 
Tribes should also be announced through the AU India Radio. 

Reply of Government 

This has been noted by the Delhi Administration for future guidance. 
A copy of Communication in this regard sent by them to all Heads of 
Departments may be seen at Appendix-VI. 

[Ministry of Home Affairs O.M. No. U-I6016/17i76-Delhi, dated the 
24th January, 1977). 

Recommendation (SI. No. u, Para No. Z. 10) 

The Committee also recommend that the Delhi Administration and 
"the Departments under its control should always mention the specific 
numbers of vacancies reserved for .Scheduled Castes and Scheduled Tribes 
respectively in the requiSitions sent to the Employment Exchanges and 
also in the advertisement issued in newspapers for recruitment of staff. 

Reply of Government 

The r~commendation has been noted by the Delhi Administration 
for compha~ce and necessary instructions to all the Heads of Departments 
have been lssued by them accordingly. Please see Appendix-VII. 

[Ministry of Home Affairs O.M. No. U-16or6/17/76-Delhi, dated 
the 24th January, 1977]. 



R~mmeaclation (SI. No. I), Par. No. 2.11) 

The Committee further recommended that reasons for rt;jection of 
Scheduled Caste and ScbeJuled Tribe candidates sponsored by the Em
ployment Exchanges should also be communicated to the Employment 
Exchanges. This will enable the Employment Exchanges to sponsor· 
in future the right type of candidates belong to Scheduled Castes and 
Scheduled Tribes. 

Reply of Governmeat 

The recommendation has been noted and :neccssary instructions ha\> 
been issued by the Delhi Administration to all the Heads of Department. 
Please see Appendix-VI. 

[Ministry of Home Affairs O.M. No. U-I6016/17/76-Delhi, dated~ 
the 24th January, 19771. 

Recommendation (SL No. loft Para No. 2.12) 

The Committee are surprised to learn that the Education Department 
of Delhi Administration has been making recruitment of teachers through 
the Employment Exchanges only and it has not been issuing any recruit
ment advertisement in newspapers for these posts in the past. The Com
mittee fail to understand how the Education Department expected to fill 
large number of vacancies reserved for Scheduled Castes and Scheduled 
Tribes in the Teachers posts without giving them a wide publicity. The 
Committee, therefore, recommend that the Education Department, Delhi 
Administration while sending its requisition for teacher's posts to the 
Employment Exchange.> should simultaneously issue recruitment advertise
ments in leading newspapers and also in the Employment News recently
started by the Central Government. Vacancies reserved for Scheduled 
Castes and Scheduled Tribes should also be announced through the All 
India Radio. 

Reply of Government 

According to the existing instructions, if sufficient number of Scheduled 
Gute(fribe candidates are not available through the Employment Exchange
to fill the vacancies reserved for .them, such vacaDCiea are required to be 
advertised by the appointing authority concerned either through the 
Directorate General of Employment and Training or through the Directo
rate of Advertising and Visual Publicity. Instructions have also been 
iasued by the Department of Personnel and Administrative Reforms for 
notifying reserved vacancies to the various stations of the All India Radio 
for announcement through the Radio. 

(Ministry of Home Affairs O.M. No. U-I60I6/I7/]6-Delhi, dated the-
24th January, 1m)· 

Recommendation (SI. No. IS, Para NO.2' 20) 

The Committee note the various concessions relaxations provided 
to Schedu1ecl Castes and Scheduled Tribes in the matter of recruitment-



and promotion by the Delhi Administration. The Committee also note 
tlaat as a result of these relaxations, the Delhi Administration has recruited 
some persons belonging to Scheduled Castes and Scheduled Tribes in 
the categories of Teacher, Lower Division Clerk etc. The Committee 
would like the Delhi Administration to liberalise these relaxations still 
further so that there is no backlog in the representations of Scheduled 
Castes and Scheduled Tribes in the services of Delhi Administration. 

Reply of Government 

The Delhi Administration extends the following concessions and 
relaxations to the Scheduled Castes/Scheduled Tribes in the matter of 
recruitment and promotions :-:-

I. 

2. 

3· 

4· 

Age relaxation up to the extent of S years. 

In recruitment by open competitions standard fixed for general 
category candidates is lowered to the extent of S % in case of 
Scheduled Calltes and Scheduled Tribes candidates. 

Scheduled Castes and Scheduled Tribes candidates are adjudged: 
at lower standard in comparison to general category candidates. 

In the Education Department at the time of recruitment to 
the teaching posts the percentage of marks prescribed for the 
general category candidates is lowered to the extent of S % for 
Scheduled Castes and Scheduled Tribes candidates. 

Efforts are being made to clear backlog as early as possible. 

[Ministry of Home Affairs O.M. No. U-16oI6/17/76-Delhi, dated 
the 24th January, 1917]. 

Recommendation (81. No. 16, Para No. Z.Z1) 

The Committee note that the Scheduled Caste and Scheduled Trihe
candidates are interviewed on separate dates by the Delhi Administration. 
The Committee desire that the Scheduled Caste and Scheduled Tribe
candidates should be interviewed before the interviews for the general 
candi~tes are held by the Delhi Administration so that the Scheduled 
Caste and Scheduled Tribe candidates are not judged in comparison with 
the standard of general candidates. 

Reply of Government 

Instructions have already been issued by the Delhi Administration. 
in accordance with the recommendation of the Committee to aU concerned. 
A copy is placed at Appendix-VIII. 

[Ministry of Home Affairs O.M. No. U-I6016!17!76-Delhi, dated 
the 24th January, 1977]. 
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~n4adoQ. (SL No. 17, Para No. z.sa) 
So far as the recruitment of Scheduled C!lStes ana Scheduled. Tribes 

:in the Delhi Police is conceraed, the Committee note that the Delhi AdmiIii
'stration relaxes the minimllm height and the chest meas,llrement in the case· 
'of Scheduled Castes and Scheduled Tribes by two inches in the case of 
,consta'olC$ and by one inch in the case of Head Constable (Clerical) and 
Sub-IJ1Spector (Executive). The Committee would like the Delhi Adminis
trati(ln to examine whether these standards could be further relaxed. 

Reply of Government 

The height and chest standard for general candidates for recruitment 
to,the rank of Constable is 5'-7' and 32'-331' respectively. The Delhi 
Administration consider that the relaxation of 2' each in height and chest 
is considered sufficient as any further relaxation. is likely to affect the per
forma'.lce of the Delhi Police adversely. 

In the case of Head C')mtable (Clerical) the general physical standard 
-Qf height and chest is 5'-5' and 32'-331' (Male) respectively. For the 
female candidates the height is 5'-2' relaxable by 2' in deserving cases. 
The relaxation of I' each in height and chest for male and 2' in height 
for female is considered sufficient. Any further relaxation in the physical 

. standard will lower the general stand9rd of the force. 

The general physical stand9rd of height and chest in the rank of sub
Inspector is 5'-7' and 32'-331' respectively. The relaxation of I' each 
in height and chest is considered sutficielll: and further relaxation is likely 
to lower the standard of Police Force. 

[.Ministry of Home Affairs O.M. No. U-I60I.6!L7/76-Dclhi. dt. 24-1-77] 

Recommendation (81. No. 18, Para NO.2. 31) 

The Committee note that the Delhi Administration has finalised the 
list of senior Scheduled Caste and Scheduled Tribe Officers 10 the different 
Depal'tments of the Delhi Administration who could now be associated 
with the various Recruitment/Promotion Committees of the Administration. 
The Committee hope that all the Departmental Promotion Committees 
and Staff Selection Boards will hereafter have Scheduled C9ste/Tribe 
Officers as members on these Committees/Boards. 

Reply of Government 

The Delhi Administration have revised the constitution of the various 
staff Selection Boards and Departmental Pro:lntion Committees. Bach 
Service Selection Board/Departmental Promotion Committee has either 
a Scheduled Caste or Scheduled Trib: as its member. 

[Ministry of Home Affairs O.M. No. U-16016!17!75-:!)!lhi, dated 
the 24dl January, 1977] 

Recommendation (8L No. 19, Para No. 2.39) 

The Committee are surprised to note that the Delhi Administration 
had no clear understanding of the procedure of dereservation of vacancies 



4(1 it came to know about the correct and authentic interpretation of 
"the tenn 'dereservation' only when the representative of the Department 
-of Personnel and Administrative Reforms explained to its representatives 
in a meeting with them a day before their evidence before the Committee. 
The Committee suggest that the Delhi Administration should immediately 
organise a training course for its officers dealing with personnel matters 
with the help of the Cabinet Secretariat (Department of Personnel and 
Admini;trative Reforms) so that its officers become fully acquianted with 
the prc,visions and procedures of reservations for Scheduled Castes and 
Scheduled Tribes. The help of the office of the Commissioner for Scheduled 
Castes and Scheduled Tribes can also be taken in this connection. 

Reply of Government 

The Delhi Administration organised a two-day Refresher Course in 
·collaboration with the officers of the Department of Personnel and Admini
strative Reforms on 16th and 17th December, 1975 on the provisions 
,and procedures of reservations for Scheduled Castes and Scheduled Tribes. 
Again a similar course was organised in collaboration with the Department 
-of Personal and Administrative Reforms on 21St and 22nd December, 
1976. 

[Ministry of Home Affairs O.M. No. U-16016!17!76-Delhi, dated 
the 24th January, 1977] 

Recommendation (SI. NO.2), Para No. 2.40) 

The Committee hope that in future the Delhi Administration will 
'Strictly follow the procedure for dereservation of vacancies reserved for 
Scheduled Castes and Scheduled Tribes as laid down by the Government 
of India and take all the essential steps as mentioned in para 26 to 27A 
of the Brochure on Reservations for Scheduled Castes and Scheduled 
Tribes (Fourth edition, 1975) before making any reference to the Ministry 
of Home Affairs/Department of Personnel and Administrative Reforms 
for dereservation. 

Reply of Government 

The recommendation of the Committee has been noted for compliance 
by the Delhi Administration in future. Necessary instructions to all Heads 
,of Departments have also been issued by them. (Appendix IX). 

[Ministry of Home ~airs O.M. No. U-I6016!17!76-Delhi, dated the 
.24th January, 1977] 

Recommendation (SI. No. 22, Par. No. 2.42) 

The Committee regret to observe that the Ministry of Home Affairs 
'could not take a decision and convey it to the Police Department of the 
Delhi Administration on certain cases of dereservation of reserved vacancies 
'in promotion although a period of about two years had elapsed since the 
Police Department of the Delhi Administration first referred those cases 
-to that Ministry. The Committee would urge upon the Ministry of Home 
Affairs to examine such cases expeditiously on receipt and convey their 
decision prompdy to the concerned department so that it may not be 
handicapped for want of manpower. 

12920 l.S--2 
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Reply of GoverDment 

The recommendation has been noted. Hitherto, no clear guidelines; 
were available for de-reservation l)f reserved vacancies in the Union Terri
tories. The matter has been examined in consultation with the Department 
of Personnel & Administrative Reforms. A copy of the order outlining 
the procedure for de-reservation of reserved vacancies in the Union Terri-
tories issued vide MHANo. U-Iso38/3S/76-PIg., dated the 20th December,. 
1976 (Appendix X) 

[Ministry of Affairs O.M. No. U-I6016/17/76-Delhi, dated the-
24th January, 1977] 

Recommendation (81. No. 23, Para NO.2. 58) 

The Committee note that the Delhi Administration has provided' 
reservation for Scheduled Castes and Scheduled Tribes employees in 
the matter of promotion by selection as well as seniority subject to fitness
as per the Government of India orders on the subject issued from time 
to time. The Committee need hardly stress that the implementation of 
these orders not only in letter but also in spirit would only enable the 
Delhi Administration to wipe out the shortfall in the representation of 
Scheduled Castes and Scheduled Tribes in promotional posts in the
Services of the Delhi Administration. 

Reply of Governme1llt 

The w.:ommendation has been noted for compliance by the Delhi 
Administration. 

[Ministry of Home Affairs O.M. No. U-160I6/I7/76-Delhi, dated
the 24th January, 1977] 

RecommendatioD (81. No. 2S, Para NO.2. 60) 

The Committee note that there is no backlog in the representation of 
scheduled castes in the posts of Head Constable (Executive) appointment 
to which is cent per cent by promotion from Co~tables. The Committee, 
however, find that there is a carry forward of 99 vacancies reserved for 
Scheduled Tribes in this category as on the 30th November, 1975. The 
Committee recommend that if departmental Scheduled Tribe candidates 
are not available in the Police Department for promotion, these vacancies 
should be filled by Scheduled Caste candidates in accordance with the 
the extant orders. 

Reply of GovernmeDt 

Instructions have been noted by the Delhi Administration for compli
ance and the action is underway. 

[Ministry of Home Affairs O.M.No. U-I60I6/I7/76-Delhi, dated the 
24thJanuary, 1977]· 
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Recommendation (8L No. 27, Para No. 2.(2) 

The Committee would like the Delhi Administration to ensure the full 
implementation of the Government of India orders contained in the Minis
try of Home Affairs Memorandum No. 10j28j68-Est. (Set.) dated the 
12th September, 1968 regarding reservation for Scheduled Castes and 
Sechedule Tribes in confirmation by all its Departments. 

Reply of GovernmeDt 

The instructions of the Government of India as contained in the Bro
chure for Scheduled Castes and Scheduled Tribes in services (1974) have 
been isslled by the Delhi Administration to all Heads of Departments 
for strict compliance (Appendix XI). 

[Ministry of H()me Affairs O.M.No. U-16016/17176-Delhi , dated the 
24th January, 1977]. 

RecommendatioD (81. No. 28, Pan NO.3. IS) 

The Committee are perturbed to note that there is not a single Sche
duled Tribe Officer in Class I and Class II posts in Services of the Delhi 
Administration and their representation in Class III and Class IV posts is 
also negligible. The representation of Scheduled Castes also is neg
ligible in Class I and Class II posts and quite meagre in Class III posts. 
The Committee are convinced that unless concetted effotts are made by 
the Delhi Administration, the shortfalls in the representation of Scheduled 
Castes and Scheduled Tribes cannot be wiped out. 

Reply of GovernmeDt 

There is already a Scheduled Tribe Officer in the Delhi Administration 
who is a member of DANICS. However, this recommendation of the 
Committee has been noted and the Administration is making effortS to 
ensure adequate representation of Scheduled Castes and Scheduled Tribes 
in all categories of employees. 

[Ministry of Home Affairs O.M. No. U-I6016/17/ 76-Delhi, dated the 
24th January, 1977] 

\ IRecommeDdation (81. No. 29t Para NO.3 .19) 

The Committee suggest that the Delhi Administration slwuld resott to 
ad hoc recruitment exclusively for Scheduled Castes and Scheduled 
Tribes so that the entire backlog is wiped out within a period not exceeding 
three years. 

Reply of GoverDmeDt 

Steps are being taken to increase the intake of Scheduled Castes and 
Scheduled Tribes in all services under the Delhi Administration to clear 
the backlog. 



The following steps have already been taken in this regard: 

(i) While framing a panel of Upper Division Oerks on the basis of 
the result of the Departmental Examination, the entire backlog 
has been wiped Out and funher due quota has also been given to 
Scheduled Caste/Scheduled Tribe employees by relaxing the 
normal standards. 

(ii) It is also proposed to provide due share to the Scheduled Caste/ 
Scheduled Tribe candidates at the time of preparing panel for 
the posts of Lower Division Oerks, etc., on the basis of the 
open competitive examination held in October, 1976. 

[Ministry of Home Affairs O.M. No. U-16016/I7i76-Delhi, dated the 
24th January, 1977] 

Recommendation (SI. No. 30, Para NO.3' 20) 

The Committee note that there has been slight improvement in the 
representation of Scheduled Castes in the subordinate Services Cadre posts 
(both Ministerial and Executive) of the Delhi Administration during the 
last three years. The Committee, however, regret to find that as many as 
702 vacancies in the case of Scheduled Castes and 842 
vacancies in the Scheduled Tribes. have been shown as carried forward 
vacancies at the end of the year 1974 in the statement showing the recruit
ments/promotions made during the year 1972. 1973 and 1974 by the Delhi 
Administration. The Committee are of the opinion that in view of large 
number of Scheduled Caste/Tribe candidates on the live registers of 
Employment Exchanges in Delhi and in view of the Government of India 
orders dated the 27th November. 1972 and the 20th July, 1974 regarding 
reservations in promotion by seniority subject to fitness and promotion by 
selection respectively. there should be no difficulty for the Delhi Adminis
tration in filling the reserved vacancies at least in the Subordinate Services 
Cadre pOSts filled by direct recruitment as well as by promotion if the Gov
ernment orders regarding reservation of vacancies for Scheduled Castes and 
Scheduled Tribes in direct recruitment and in promotion are meticulously 
implemented. 

Reply of Government 

The recommendation has been noted for compliance by ~he Delhi 
Administration. They are taking steps to wipe out the backlog. -- Please also see reply to recommendation No. 29. 

[Ministry of Home Affairs O.M. No. U-16016/17/76-Delhi. dated the 
24th January. 1977] 

RecommendatioD (81. No. 31, Para NO.3' 21) 

The Committee note that the Delhi Administration transfer the vacancies 
reserved for Scheduled Tribes to Scheduled Castes after carrying for
ward those vacancies for three recruitment years. The Committee would 
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suggest that the Delhi Administration should examine the feasibility of 
recruiting Scheduled Tribes fro:n other States having large Scheduled 
Tribes population so that the vacancies reserved for Scheduled Tribes are 
filled by candidates from that community only. 

Reply of Government 

The recommendation has been noted by the Delhi Administration for 
compliance. Steps would be taken to procure Scheduled Tribe candidates 
from-the Scheduled Tribe pockets in the neighbouring States. It may be 
mentioned that in a recent p>mpetitive examinatiop tl$ Administration 
invited applications from Scheduled Tribe candidates of Lakshadweep on 
the «commendations of the Ministry of Home Affairs, but unfortunately 
none of the 8 sponsored candidates appeared in the examination. In so far 
as the Police Department is concerned: they have already addressed Rajas
than Police for special recruitment of Scheduled Tribes exclusively. 

[Ministry of Home Affairs O. M. No. U-16oI6/17/76-Delhi, dated the 
24th January, 1977] 

Recommendation (81. No. p, Para No. 3·n) 

The Committee suggest that the Delhi Administration should set up a 
High Power Committee under the Olairmanship of the Lt. Governor of 
Delhi which should periodically review the representation of Sche-
duled Castes and Scheduled Tribes in the various Departments of the 
Delhi Administration and take effective measures to wipe out the shortfalls 
in their repraentatioA in the Services. The activities of the proposed 
High Power Committee should also be llighlighted in the AAnuai Report 
of the Detlli AdminilltratiMl. 

Reply of Government 

A High Power Committee under the Chairmanship of Lt. Governor of 
Delhi has been constituted (Appendix XII). The recommendation has 
been noted by the Delhi Administration for compliance. 

[Ministry of Home Affairs O.M. No. U-16016/17/76-Delhi, dated the 
24th January, 1977] . 

\ 

Recommendation (81. No. 35, Para No. 3 ·47) 

The Committee further note with dissatisfaction that the Education 
Department ha,s appointed 31 Vice-Principals on an ad hoc basis and not 
a single Scheduled Caste/Tribe employee has been appointed as Vice
Principal. The Committee hope that the quota of Scheduled Castes and 
Scheduled Tribeswou\.d peen given to them when these posts are filled 
on regular basis. . 



l' 
Reply of Government 

.. q 
The observation-ot the Committee has been noted by the Delhi Adminis

tration. The position·regarding promotion of Principal, Vice-Principal made 
in the month of September, 1976 is as follows: 

Category No. of promotecs 

Gen. SC ST 
Principal (Male) 17 4 

Principal (Female) 7 2 

Vice-Principal (Male) • • 14- 5 

Vice-Principal (Female) 14 4 

(There were no Scheduled Tribe candidates eligible for promotion). 

[Ministry of Home Affairs O. M. No. U -16016/17/76- Delhi, dated 
the 24th January, 1977] 

Recommendation (81. No. 37, Para NO.3' 49) 

The Committee further suggest that in order to liquidate the huge 
-accumulation of reserved vacancies in the Teachers posts and in view of the 
fact that adequate efforts have not been made so far by the Education 
Department to recruit candidates from Scheduled Castes and Scheduled 
'Tribes in these posts, the Delhi Administration should examine the feasibi
lity of resorting to special recruitment confined to Scheduled Castes 
1IDd Scheduled Tribes only to fill up cent per cent vacancies 
occurring in future by candidates from these communities only 
till the entire backlog is wiped out. This is all the more essential so that 
.enough number of Scheduled Caste and Scheduled Tribe Teachers are 
available in the posts from which further promotional posts are to be 
filled. 

Reply of Government 

Government have considered the suggestion of the Committee. Ad hoc 
'Special recruitment can be held subject to the condition that in a full period 
of one recruitment year, the total number of reservations do not exceed 
50% of all total number of vacancies in that year. The Supreme Coun in 
the case of'T. Devadasan versus Union of India and another' had held 
that reservation in excess of so% of the vacancies would not be in keeping 
with the spirit of the provisions of Article 16 of the Constitution. 

[Ministry of Home Affairs O. M. No. U-I6016/17/76-Delhi, dated 
--the 24th January, 1977] 

Recommendation (8L No. 38, Para NO.3' so) 

The Committee regret to note that the Employment Exchange has not 
been sponsoring sufficient number of Scheduled Caste/Tribe candidates in 
response to the requisitions sent by the Education Department fo Teachers' 



o~ 17 

posts. The Committee suggest that the Education Departmen, snould not 
depend on the Employment Exchanges alone for reserved vacancies of 
Teachers. In order to attract larger number of Scheduled Castes and 
Scheduled Tribes applicants for Teachers' posts, the Education 
Department should give wide publicity to these vacancies through the media 
oof press and All India Radio. That Departments hould also establish close 
coordination and liaison with the Departments of Social Welfare of different 
State Government and also with the various Teachers' Training Institutes, 
Universities and Industrial Training Institutes with a view to find out 
suitable scheduled caste/tribe candidates for employment as Teachers in 
the Education Department of the Delhi Administration. 

Reply of GoverDmeDt 

According to the existing instructions, if sufficient number of Scheduled 
Caste/Tribe candidates are not available through the Employment Exchange 
1:C fill the vacancies reserved for them, such vacancies are required to be 
advertised by the appointing authority concerned either through the 
Directorate General of Employment and Training or through the Directorate 
cf Advertising and Visual Publicity. Simultaneously with the advertisement, 
,he vacancies are also brought"to the nouce of the associations of Scheduled 
Castes and Scheduled Tribes recognised for this purpose. Such advertise
ments will also be brought to the notice of the Social Welfare Depat:t:ments 
and various agencies mentioned in the recommendation. Instructions issued 
by the Department of Personnel for notifying reserved vacancies to the 
various stations of the All India Radio for announcement through the Radio 
will also be followed. 

[Ministry of Home Affairs O. M. No. U-I6016/17/76-Delhi, dated 
the 24th January, 1977] 

RecommendatioD (SI. NO.3" Para No. 3' 51) 

The Committee suggest that copies of all advertisements for recruitment 
-of Teachers in the Education Department of the Delhi Administration 
-should simultaneously be sent to the members of the Parliamentary Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes so that they could 
also help in sponsoring suitable Scheduled Caste and Scheduled Tribe 
..candidates for employment in the Education Department. 

Reply of GoverDlI:'eDt 

Government have considered the suggestion. Copies of advertisements 
would be sent by the Delhi Administration to the Secretariat of the 
Comn:Httee and the Lot Sabha/Rajya Sabha Secretariats for the information 
of the Members. 

[Ministry of Home Affairs O. M. No. U-I6016/17/76-Delhi, dated 
l:he 24th January, 1977] 

RecommendatioD (51. No • .p, Para No. 3' 78) 

'1be Committee feel very strongly that adequate representation of 
Scheduled Castes and Scheduled Tribes at all levels in the Police Deptt. 



is absolutely essential. The cases of atrocities on, and harassment of Schedu,.
led Castes and Scheduled Tribes are, to a large extent, due to their inade
quate representation in the Police Forces of the States and Union Territo:
ries. In order to inspire confidence in the Scheduled Castes and Scheduled 
Tribes populace, it is necessary that they must have a feeling that the Police 
Force is their own and it will afford them all the protection needed by them. 
This can happen only if the Scheduled Castes and Scheduled Tribes are 
themselves adequately represented at all levels in the Police Departments. 
The Committee, would, therefore, emphasise with the greatest stress that 
all efforts should be made to wipe off the shortfalls in the representation of 
Scheduled Castes and Scheduled Tribes in each of the categories of posts 
in the Police Department. 

Reply of Goverament 

The recommendation of the Committee has been noted by the Delhi· 
Administration for compliance. 

[Ministry of Home Affairs O. M. No. U-16016!17!76-Delhi, dated 
the 24th January, 1977] 

Recommemdation (51. No. 43, Par. No. 3.79) 

The Committee note that the Police Department recruits Scheduled 
Castes Candidates by applying the principleof exchange of vacancies between 
Scheduled Castes and Scheduled Tribes where suitable Scheduled Tribe 
candidates are not available for various posts after carrying forward those 
vacancies for three recruitment years. The Committee would, however, 
like the Police Department to fill the 90 outstanding carried forward reserved 
vacancies of Scheduled Tribes by appointing candidates from Scheduled 
Tribes only, as has been assured by that Department during evidence. 

Reply of Governmeat 

Delhi Administration are already making efforts to wipe out the backlog 
of vacancies of Scheduled Tribes in the rank of Constables. For this purpose 
they have already addressed Rajasthan Police for special recruitment of 
Scheduled Tribes exclusively. 

[Ministry of Home Affairs O. M. No. U-I6016!17!76-Delhi, dated 
the 24th January, 1977] 

Recommendation (51. No. 44, Para No. 3.80) 

The Committee note that due to non-availability of Scheduled Tribe 
candidates in Delhi, the Police Department has been sending teams of 
recruiting officers to the neighbouring states of Rajasthan, Madhya Pradesh, 
Uttar Prac:lesh etc. in order to recruit Schediuled Tribe constables. The 
Committee suggests that similar efforts should also be made to fill the carried 
forward vacancies reserved for Scheduled Tribes in other categories of post 
in which those vacancies have accumulated in large numbers. 



Reply of Govel'llment 

Direct recruitment is made only in respect of Class-IV Constables,. 
Head Constables (Clerical) and 40% of the vacancies in the rank of Sub
Inspectors. 3 Scheduled Tribes have been recruited as Class-IV employees 
and efforts are afoot to make good the shortage in the rank of Constables 
by sending recruitment parties. As for Sub-Inspectors and Head Cons
tables (Clerical) the procedure indicated against para 3'60 (S}. No. 38) 
will be followed and in remaining categories !liz. Inspectors, Assistant Sub
Inspectors and Head Constables, excepting Head Constables (Clerical) 
are filled by promotion. 

[Ministry of Home Affairs O. M. No. U-16016/17/76-Delhi, dated 
the 24th January, 1977] I 

RecommendatiOD (SL No. 4S, Para No. 3.31) 

The Committee also suggest that the Police Department of Delhi Ad
ministration should approach the Departments of Social Welfare of various 
States for suitable Scheduled Tn'bes candidates. They should also send 
copies of their recruitment advertisements for various posts in the Polica 
Department to members of the Parliamentary Committee on the Welfare 
of Scheduled, Castes and Scheduled Tribes who may help in sponsoring 
Scheduled Casterrribe candidates~ 

Reply of GovalUDellt 

The procedure indicated in the reply to para. 3' SO (S1. No. 38) will be 
followed in this case also. 

[Ministry of Home Affairs O. M. No. U-16016/17/76-Delhi, dated 
the 24th January, 1977] 

RecoameaclatieD (SL No. 48, Para No. 3.14) 

The Committee have been informed that the shonfaIl in the representa
tion of Scheduled Castes and Scbmiuled Tribes in the posts of A.S.P., Dy. 
S. P. is due to the fact that a number of Scheduled Castes /Tribe Officers 
have left the service on qualifying in other higher examination 'Viz. 
1. A. S., I.P. S., etc, the Committee would like the Ministry of Home Affairs 
to Cli/Ulline the feasibility of filling the resultant vacancies by Scheduled 
Caste/Tribe candidates only, so that their quota does not fall below the pres
cribed percentages. 

Reply of Goverament 

Government have considered this recommendation of the Committee. 
The position is that reservations are made with reference to the vacancies 
occurring from time to time and not with reference to total strength of a 
service or a cadre. There is a roster of 40 points prescribed for keeping a 
continuous account of the vacancies filled from year to year. Vacancies caused 



(due to whatever be the reasons) for which recruitment/promotion is to be 
made are entered in the roster and reservation is determined on. that basis 
taking into account also the number of reserved vacancies carried forward 
from the previous year. As regards officers who resign after recruitment to 
the Service, their vacancies are also taken into account for purpose of 
determining the number of vacancies to be reserved. Among the officers 
who resign there may be officers belonging to Scheduled Castes/Scheduled 
Tribes or general communities, although in the case under reference it has 
happened that only the Scheduled Caste/Scheduled Tribe candidates 
have resigned. All such vacancies are taken into account for determining 
reservation in future recruitment. It would not be correct to determine 
reservation on the basis that a particular vacancy has been caused due to 
resignation of an officer belonging to Scheduled Caste or Scheduled Tribe. 
'Vacancies caused by resignation of officers belonging to general categories 
(other than those of Scheduled Castes or Scheduled Tribes) may also fall 
on 'reserved' points in the roster . 

.. i' [Ministry of Home Affairs O. M. No. U-I6016/17/76-Delhi, 
dated the 24th January, 1977] 

Recommendation (SI. NO.4" Para NO.3. ,8) 

The Com:nittee note that the Employment Department of Delhi 
Administration controls only the ex-cadre posts and that the cadre posts in 
that Department are controlled by the Ministry of Home Affairs/Service 
Department of the Delhi Administration. 

Repl, of Government 

Requires no action. 
[Ministry of H:>m: Affairs O. M. No. U-16016/17/76- Delhi, 

dated the 24th January, 1977] 

Recommendation (SL"No. So, Para No. 3.99) 

The C~:n:nittee regret to note that there is not a single Scheduled Castel 
Tribe in Class-III ex-cadre posts in the Employment Department. They 
are also surprised to find that there is carry forward of reserved vacancies 
even in Class-IV ex-cadre posts. This only shows that proper care has not 
been taken by the Employment Department to implement the Government 
of India orders on reservations for Scheduled Castes and Scheduled Tribes 
meticulously. The Committee would urge the Employment Department to 
take immediate and effective steps to make good the shOrtfalls at least in 
Class-III and Class-IV ex-cadre posts immediately. 

Reply of Government 

Necessary instructions to wipe out the backlog in the Employment 
Directorate have been issued by the Delhi Adminstration for strict compliance. 
In this regard please see Appendix-XIV. 

[Ministry of !Home Affairs O. M. No. U-16016/17/76-Delhi. 
dated the 24th January, 1977] 
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Recommendation (SI. No. 51, Para No. 3'100) 

The Committee are also unhappy to note that the Employment De
partment does not mention the number of vacancies reserved for 
Scheduled Castes and Scheduled Tribes in their recruitment 
advertisements. In the absence of such specific mention, the 
Committee fail to understand how the Scheduled Caste and Scheduled 
Tribe candidates are to applyifor the reserved posts. The Committee need 
hardly emphasise that the Government of India orders on the subject are 
specific and those should be meticulously followed in letter and spirit. This 
will also help the Employment Department in getting Scheduled Castel 
Tribe candidates in large numbers .. 

Reply 'of Government 

Instructions on this point have been issued by the Delhi Administration 
for snict compliance by all Heads of Departments (Appendix-VII). 

[Ministry of Home Affairs O. M. No. U-I6016/17/76- Delhi, 
dated the 24th January, 1977] 

Recommendation (SI. No. 52, Para NO.3 .109) 

The Committee note that all the posts other than Class-IV posts in the 
Sales Tax Department are filled and controlled directly by the Service De
partment of the Delhi Administration. 

Reply of Government 

Calls for no action. 

[Ministry of Home Affairs O. M., No. U-I6016/17/76-De1hi. 
dated the 24th January, 1977] 

Recommendation (SI. No. 53J Para NO.3 .110) 

The Committee are sorry to note that the representation of Scheduled 
Tribes even in Class-IV posts in the Sales Tax Department of the Delhi 
Administration is only 2.6 per cent. The Committee do not agree with the 
justifica.tion given by the Sales Tax Commissioner that overall percentage 
of both the Scheduled Castes and Scheduled Tribes in Class-IV posts is 
26.S. The Scheduled Caste Class-IV employees taken against general 
vacancies cannot be counted against the quota reserved for Scheduled Tribes. 
There is a well-defined procedure for exchange of reserved vacancies 
between the Scheduled Castes and the Scheduled Tribes and unless that 
procedure is followed the Scheduled Caste employees recruited in excess, 
if any, of their reserved quota cannot be counted against the unfilled reserved 
vacancies of Scheduled Tribes. The Committee would, therefore, like the 
Sales Tax Department to make good the shortfall in the intake of Scheduled 
Tribes in Oass -IV posts immediately. 



Reply of Government: 

Instructions have been issued by the Delhi Administration to the Sales 
Tax Department, for wiping out the shortfall in the intake of Scheduled 
Tribes in Qass-IV posts (Appendix XV). 

[Ministry of Home Affairs O. M. No. U-I6016!17!76-Delhi, dated 
the 24th January, 1977] 

Recommendation (81. No. 55, Para NO.4. II) 

The Committee are surprised to note that although instructions to 
maintain rosters were issued by the Ministry of Home Affairs as back as 

. 1952, the various departments of the Delhi Administrtion acted upon those 
instructions rather belatedly. As many as 17 Departments of the Delhi 
Administration introduced the Rosters only from 1970 onwards. The 
Committee are all the more distressed to find that after introducing the 
Rosters, :majority of the Depatments in the Delhi Adminstration have not 
maintained them properly, a fact which has been revealed during the course 
of inspections conducted by the Study Teams from the office of the Commis
sioner for Scheduled Castes and Scheduled Tribes. 

Reply of Government 

TIre Government's instructions regarding the maintenance and ins
pection of rosters have been issued by Delhi Administration more than once 
to all the Heads of Departments and they have been asked to follow these 
instructions strictly. . 

[Ministry of Home Affairs O. M. No. U-I6016/17!76-Delhi, dated 
the 24th January, 1977] 

Recommendation (81. No. 56, Para N .... u) 

During the course of evidence before the Committee, the Committee 
pointed out several discrepancies in the statements furnished to the Com
mittee regarding the staff strength in the different departments of the 
Delhi Administration, particularly the Education Department, and the 
Scheduled Castes and Scheduled Tribes among them and the numbers of 
reserved vacancies carried forward each year. In spite of sufficient time 
having been given to the Education· Department, those discrepancies 
could not be reconciled because those statements had been prepared with
out maintenance of Rosters or based on Rosters improperly maintained. 
The Committee must emphasise that correct statements of staff positions 
and Scheduled Castes and Scheduled Tribes among them from year to year 
cannot be made unless Rosters are maintained correctly and properly. 

Reply of Government 

As observed by the team of the Officers from the Office of the Commis
sioner for Scheduled Castes and Scheduled Tribes the .rosters are now being 



maintained by the concerned branches of the Ed\lClltion Department of the 
Delhi Administration. Also see reply to para 4' I I (S. No. 55) 

[Ministry of Home Affairs O. M. No. U-I6016/17/76-Delhi, dated 
the 24th January, 1977] 

Recommendation (SI. No. 57, Para NO.4 .13) 

The Committee would also like to point out that the Roster is a mecha
nism to keep a watch on the proper and adequate intake of Scheduled Castes 
and Scheduled Tribes in the services and that it would cease to have any 
significance if it is not maintained properly • The committee would, therefore, 
stress that the Rosters should be maintained as per extant orders on the 
subject and they should be inspected regularly by the competent authorities 
in accordance with the proforma prescribed vide Cabinet Secretariat (De
partment of Personnel & Administrative Reforms) Office Memorandum No. 
8/8/71- Estt (SCT) dated the 22nd April, 1971. Discrepancies noticed du
ring the course of inspection of Rosters should be rectified immediately and 
also brought to the notice of the concerned Head of the Depart
ment as also the Chief Secretary Delhi Administration. 

Reply of Government 

Instructions were issued to all Heads of Departments/ Liaison Officers 
to conduct inspection of the rosters regularly and see that the discrepancies 
are rectified immediately. (See Appendix XVI) Further instructions in this 
regard have been issued by the Delhi Administratioh (Please see Appendix
XVII). 

[Ministry of Home Affairs O. M. No. U-16016/17/76-Delhi, 
dated the 24th January, 1977] 

: Recommendatioa (SL No. 58, Para NO.4 .14) 

In view of the said state of affairs in the Delhi Administration regarding 
maintenance of Rosters, the Committee would like the Delhi Administration 
to organise a training programme for its concerned staff in the prompt and 
proper maintenance of Rosters in respect of each category of posts in each 
of its l>eAartments. The help of the Department of Personnel and Adminis
trative RefOrms and of the Office of the Commissioner for Scheduled Castes 
and Scheduled Tribes may be taken in this regard. 

Reply of Governmcnt 

The training programme was organised by Delhi Administration on 21st 
and22Dd ~~, 1976 in collaboration with the Department of Personnel 
and AdmIDISttaOVC Reforms • It was a two day refresher course which was 
a~~ded .by all the Liaison Officers of vari01l8 Departments of Delhi Ad
Dl1D8trIiItJOn. The Officers of the Departmeot ofPer80nnel and Administra-



tive Reforms delivered detailed lectures on the provisions and procedure 
of reservations for scheduled Castes/Scheduled Tribes in services. 

[Ministry of Home Affairs O. M. No. U- 16016/17/76-Delhi, dated 
the 24th January, 1977] 

Recommendation (81. No. 59, Para No. 4.24) 

The Committee note that in 1968, the Delhi Administration had decided 
that the respective Heads of Departments in the Delhi Administration 
should act as Liaison Officers for the purpose of ensuring proper implemen
tation of orders/ instructions pertaining to reservations for Scheduled Castes 
'and Scheduled Tribes in respect of their Departments and subsequently in 
1971,otherOfficers inthoseDepartments were appointed as Liaison Officers. 
The Committee are unhappy to find that several Departments of the Delhi 
Administration appointed Liaison Officers only from 1973 onwards. 

Reply of Govenrment 

Noted. 

[Ministry of Home Affairs O. M. No. U- 16016/I7/76-Delhi, dated 
the 24th January, 1977] 

( Recommendation (81. No. 60, Para NO.4 25) 

The Committee hope that the Liaison Officers appointed by the various 
departments of the Delhi Administration would function with a sense of 
dedication and ensure that the shortfalls existing in the services of the Delhi 
Administration are wiped out at the earliest. They also hope that these 
Liaison Officers will focus their attention on the proper maintenance of 
Rosters by the concerned authorities and satisfy themselves that the reser
vation orders are properly implemented by them. 

Reply of Government 

Necessary instructions to the Liaison Officers have been issued by the 
Delhi Administration. 

[Ministry of Home Affain O. M No. U- 16016/17/76-Delhi, dated 
the 24th January, 1977] 

Recommendation (81. No. 61 Para NO.4. 26) 

The Committee are also unhappy to note that in the Police Department 
of the Delhi Administration, the Assistant Inpectors General of Police who 
are in charge of recruitment and maintenance of Rosters have been appointed 
as Liaison Officers to inspect the Rosters etc. The Committee are in agreement 
with the views of the representative of the Ministry of Home Affairs that it 
is against the spirit of Government orders on the subject that an officer who 
is entrusted with the job of maintenance of Rosters is also asked to supervise 



it. The Committee, therefore, suggest that a Deputy Inspector General of 
Police should be nominated as Liaison Officer to see that they maintain the 
Rosters properly and ensure due compliance by the appointing authorities 
with the orders and instructions penaining to reservations of vacancies in 
favour of Scheduled Castel and Scheduled Tribes and other benefits 
admissible to them. 

Reply of Government 

The Deputy Inspector General of Police (Administration) has since been 
appointed as Liaison Officer for the Police Department. 

[Ministry of Home Affairs .0. M. No. U - 16016/17/76- Delhi, dated 
the 24th January, 1977] 

Recommendation (SI. No. 62, Para NO.4. 27.1 

The Committee would like the Delhi Administration to review the po-· 
sition in other Departments also and remove the above anomaly if it exists 
in any of the other Departments of the Administration. 

Reply of Government 

Instructions to all the Heads of the Departments have been issued by the' 
Delhi Administration. They have been asked to appoint Liaison Officer of 
the status of Deputy Secretary or equivalent in their department. 

[Ministry of Home Affairs O. M. No. U- 16016/17/76-Delhi dated: 
the 24th January, 1977] 



CHAPTER 01 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COM
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE 

GOVERNMENT'S REPLIES 

Recommendation (SI. No. S, Para No. 1.20) 

The Committee regret to note that although the Government of India 
'Orders relating to resevations for Scheduled Castes and Scheduled Tribes 
became effective to all the posts/ services in the Delhi Administration from 
the year 1950 , these orders were implemented by that Administration some 
what effectively only from February, 1967. The Committee are also distressed 
to note that reservations for Scheduled Castes/Tribes were made for the 
first time in the Police Department of the Delhi Administration in 1955 
after an unduly prolonged correspondence relating to the amendment of the 
Punjab Police Rules under which recruitment was then being made in Delhi. 
The Committee feel that the prolonged delay in effective implementation of 
'reservation orders in the Delhi Administration as a whole and delay of five 
yearsin enforcement of reservations of vacancies for Scheduled Castes/ 
Tribes in the Police Department must have deprived many a Scheduled 
Caste and Scheduled Tribe candidates an opportunity of getting into the 
Services of the Delhi Administration. This delay on the part of the Delhi 
Administration is inexcusable. 

Reply of Government 

The delay in the implementation of the reservation orders more effec
,tively in the Delhi Administration has already been explained to the Committee 
both in the preliminary material supplied to the Committee Sectt. and also 
during the oral evidences tendered by the Chief Secretary, Delhi Adminis-

'tration. However, the backlog in Police Department from 1950 has been 
worked outand indicated in para 1 . 22. Efforts are afoot to remove the backlog 
in due course of time. 

[Ministry of Home Affairs O. M. No. U- 16016/17/76-Delhi, dated 
'the 24th January, 1977] 

Recommendation (SL No. 7, Para No. I.n) 

In so far as the Police Department is concerned the Committe would like 
that the shortfalls in the employment of scheduled Castes and Scheduled Tri
bes in that Department should be reckoned from 1950 onwards when the 
Government instructions were received. 

Reply of Government 

Orders for representation for direct recruitment of Scheduled Castes and 
.scheduled Tribes were made applicable to Delhi Police in May, 1955. vide 

26 
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Delhi Administration letter No. F. (141)154-11 dated 5-5-1955. The 
pacentage of reservation at that time was 12!% for Scheduled LCastes 
aad s% for Scheduled Tribes. In case of promotions these were made 
applicable after the amendment of Punjab Police Rule 13· I, with effect 
fram 6-3-1969. The position of representation of Scheduled Castes and 
Scheduled Tribes in various ranks after deducting the strength of 
Class III existing in 1950 as worlced out by Delhi Administration will be 
as ..uder:--

(.i) Sanctioned Itreasth as on 
80"11-1975 

(ii) Sanctioned Strength as on 
1-1-195° 

Insprs. S.I. 
H.Cs. 

A.S.I. (including 
Clerical) 

(jb"iiDcreue from 1950' to 
:'10-11-1975 245 149; 1233 3118 ~~& 

(iv) Sr«Jk up of incres, . \\):'1,-
(a) from 1950 to 1970 186 1052 846 2126 670$ 

(b) From 2-5-70 to 30-n-75 . __ .:59:::....._--,44:.:=.5 __ ..:3:..8.:..7_ . .....;;;99;;;..2 __ ...;;19;.;.7"'-3 

.,; TOTAL 245 1497 1233 sn8 8678 
~; 

(~)1WmHdiD1II for SrN4u1Id CcsIu 
. ~(a) @ 121% &om 1950 to 

1970 • 
1.(b) @15% &om 1971 to 
~I 3O-U -75 • 

. :.Total rcservatiOIl &om 1950 
'. '0 to 30-11-75 • 

(9i) Actual representation as 
on 30-11-1975 • 

Shllrtfalls/excess of Schedukd 
Caste • 

! Rumalions fl1/" L~ehIdMlId Trihu 
• (a)@5% &om 1950 to 1970 

, . (b) @ 71% from. 1971 to 
\ 300u- 1975 

TQotaI reservation from 
1950 tc! 30-11- 1975 

Actual repn:ICIltation of 
Sch. Tn"bc:s as on 

;: 30-11- 1975 
ii. . 
.' . Shortfall/cxcaII m Sch. 
:-,'.. Tribes 

(d)After adjuItiDg _ m 
V. .:Sch. c.ca. qaiDIt the . 
. UonIiaII m Sch. Tribes we _ 

Ft. ahortfaD/ac- m ---
c~oLS-"3 

-
9 58 

9 19B 1134 

12 35 351 

+3- -55 

53 33~, 

5 73 143 . 

5 

III 12 loB 

-5 -29 

!,-I2J 
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The bad.;lng will be cleared in the course of future recruitment 

IM.ini~try of Home Affairs O. M. No. C-160I6'17:76-Delhi, date'i 
1 he 24th January, 19771 

Comments of the Committee 

The Committee would like to know the number of special recruit·· 
ments made and the backlog in various categories in the Police De· 
partment cleared so far. The Committee would also like to know the 
nu.mber of vacancies reserved for Scheduled Castes and Scheduled 
Tribes still left to be filled in various cadres of Police and the tiJ."r! 
by which the backlog is proposed to be wiped C)ut. 

Recommendation (St. No. 21, Para NO.2 .41) 

The Committee would urge the Delhi Administration to fill all the carrie·:t 
forward re~en'ed vacancies expeditiously by holding special recruitmentf; 
::.'xdusivcly {'ell' Scheduled Castes and Scheduled Tribes. 

Reply of Government 

Efforts are being made by \',1 rious departments of Delhi Administration t(. 
cover up this backlog. How<!ver, the main difficulty is that the Administratioo 
cannot go beyond 50(>~ of the \'acancies occurring in a recruitment year fat 
tilling up the posts by Scheduled Caste and Scheduled Tribe candidats. 
Efforts are being made to make special recruitment for Scheduled Caste& 
and Scheduled Tribe, as far as possible. The percentage of representation of 
Scheduled Castes and Scheduled Tribes is increased substantially in the 
recruitments made through competitive examination by rellUting the standal'dG. 

[Ministry of Home Affairs O.M. No. l.)-16016j 17!76-Delhi, dated 
the 24th January, 19771 

Comments of the Committee 

The Committee would like to be apprised ofthe number of spec_ 
recruitments made exclusively for Scheduled Castes and Schedule' 
Tribes and the results achieved in filling up the backlog in the repre
sentation of Scheduled Castes and Scheduled Tribes in different 
categories of posts in the various Departments of Delhi Administra
tion. 

Recommendation (SI. No. 26, Para NO.2. 61) 

The Committee note that after the approval of the Finance Department 
,)[ the Delhi A,Jministration for the permanency of 702 posts with effect from 
the 1st March,1973 in the various categories of posts of teachers, the 
Education Department has worked out quotas of Scheduled Castes and 
Scheduled Tribe employees for confirmation at the rate of u'S petUt& 
. fhe Committee wou!d like to be informed whethflr tile kheduled c.et 
Tribe employees have actually been confirmed as per the quotlS worked 0 ut 
hy the Education Department and the number so confirmed. 
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:Rep'ry~ of '60\(111 Dl(i1t 

The benefit of confirmation has already been allowed at the rate of 22' 5 
percent against 702 posts with effect from 1-3 -73 the number of S cheduleu 
Caste and SCheduled Tribe employees who ha\'e been confirmed against 
the \,acancies referred to above is 76. 

J" A Statement showing the numter of Scheduled Caste and Sd1cduled Trihe 
candidates already confirmed w.e.f. 1-3-73 is appt:nded below. T)~c reasons 
for non-confirmation of scme of the Scheduled Caste/Scheduled Tribe 
candidates have been shown against each category. The cases of the remaining 
Scheduled Caste and Scheduled Tribe candidates are being placed before 
the n.p.c. in its next meeting which is likely to be held in Feb. 1977. 

S. 
No. 

Category 

I. rGT (l\Iale) _ 

2. l'GT(Fcmale) • 

". 1 (;1 (":al(') 

q. T(;T (Femak) • 

5. Lang. 1 r. (!\lale) 

6. Lang. TI". (Female) 

7. SR. PET (Male) 

ll. SR. PET (Female) 

9~ Jr. PET ("'Iale) 

) o. Sr. Dom. Sc. Tr. 

)1. Jr. Do • 

Ill. Music Tr, • 

• 

• 

• 

• 

• 

Details of 702 
pmt. posts against 
which rcserva- Ko. of teachers 
lions in confir- confirm~d 
malion lIas been 
given to SCjST 
candidates 

s.c. S.T. 

6 

3 

10 

13 

3 

S.C. S.T. 

6 

43 

7 

10 

6 

------------------------

Remarks 

ST candidates not 
available. 

1 ST not available and 
1 SC held up due t'l 
non-a,'ailability of 
C.R. 

3 held up due to non
availability of C.R, 

12 SC nol a,'ailablc and 
5 due to non-~vailability 
orC.R. 

7 held up due to Ilon· 
availability of C.R. 

Can;lidates not avail
able. 

Non-availability of can
didates. 

Do. 

2 sa and I ST candi
dates not availahle. 

Candidates not avail-
able. 

[Ministry of :ijome Affairs O.M. No. U-I60I6/I7/76-Delhi. dated the 
24th January, 1977] 
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Subsequently a meeting of the Departmental Promotion Committee was 

held in the first week of March, 1977 and three more trained Graduate 
teachers (Male-SC) and seven more Language Teacher (Female-SC) were 
confirmed with effect from 1-3-1973. The cases of six Scheduled Caste 
teachers only are held up for want of complete confidential reports. For the 
remaining 27 permanent posts Scheduled Castes I Scheduled Tribes are 
not available for confirmation. A detailed Statement indicating the up-to
date position is as follows :-

. -. -_._-----------------------------
Sl. Category 
No. 

Permanent posts No. of teachers 
available confirmed 

Remarks 

---------------------------

I. PG1' (Male) 

2. P.G.T. (Female) 

3. TGT (Male) 

4. TGT (Female) • 

5. Lang. Tr. (Male) 

6. Lang. Tr. (Female) 

7. Sr. PET (Male) 

O. Sr. PET (Female) 

g. Jr. PET (Female) 

10. Jr. Dom. Sc. Teacher 

rIo Sr. Dom. Sc. Teacher 

12. Music Teacher • 

S.C. 

6 

3 

10 

3 

S.T. 

3 

S.C. 

6 

7 

10 

S.T. 

3 S1' candidates 
not available. 

• • I ST not available and 
I SC held up due to 
non-availability of 
CRs. 

•• 12 SC not available at 
that time and 5 held 
up due to non-availa
bility of complete CRt. 

Candidate not available, 

Candidate not avail. 
able. 

2 SC and 1 ST candida
tes not available. 

. . Candidate not available. 

Candidate not available. 

[Ministry of Home Affairs O. M. No. U-I7oI6jl!76-Delhi, dated 
the 15th October, 1977]. 

Comments of the Committee 

The Committee note that the confirmation of a Dumber of 
Scheduled Caste and Scheduled Tribe teachers in the Bducation 
Department, Delhi Administration have been held up due to DOn
availability of their Confidential Reports. The Committee would 
like to know as to why the Confidential Reports were not available; 
who is respo __ sl~le for this lapse; and what action has been t.an or 
proposed to be taken against the persons concerDed. 
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Recommendation (81. No. 33t Para No. 8.45) 

The Committee regret to note that there is not a single Scheduled Tribes 
employee in Class I and Class II posts in the Education Department of the 
Delhi Administration. Their representations in Class III and Class IV 
posts is also negligible. The representation of Scheduled Castes is also quite 
meagre in all Classes of posts except Class IV. The Committee are all the 
more distressed to find that there is a shortfall of 2425 reserved vacancies 
in Class III only out of a total shortfall of 2490. Even in Class IV posts, 
there is a shortfall of 33 reserved vacancies. Considering these' 
huge short-falls, the Committee cannot help concluding that 
orders/instructions on the subject have neither been followed scrupulously 
by the Education Department nor has adequate attention been paid to 
improve the situation. The Committee would like to impress upon 
the Delhi Administration the need to devise adequate checks to ensure rigid 
application of the extant orders regarding reservations for Scheduled Castes 
.and Scheduled Tribes by the Education Department. 

Reply of Government 

The recommendation of the Committee regarding representation of 
-Scheduled Castes· and Scheduled Tribes in Education Department, Delhi 
Administration has been noted for compliance. However, as already re
ported by the Education Department there is dearth of Scheduled Caste 
and Scheduled Tribe candidates particularly for Science subjects. The 
position regarding availability of Scheduled Caste and Scheduled Tribe 
candidates as per statistics of the special recruitment as a result of the adver-
1:isement made in December, 1975 in Science subject is as follows :-

Total ).10. 

nf va.':a,cie~ 
category-wise 

., 

TGT(SC-A) 

TGT(SC-B) 

TGT (COM) 

Re;erved for Total No. of No. of No. of No. of No. of 
S.C./S.T. Applica- Candi- eligible absent selccted Appoint

tions dates candi- candi- candi- eel so far 
received called dates dates dates 

for in-
terview 

SC ST SC ST SC ST 

20 10 24, 17 16 12 4- 4- -
20 10 ::!.j. 12 12 3 8 3 

20 10 16 9 8 :l 4- 4-
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It may also be added la.ere t1)at. 60 ~Uls of 1i'GT (SC. A & B) were 
again advertised in the month of June, 1976 and the response to the said 
advertisement is as follows :-

S.No. Oat«:gory 

I TGT (SO·A) Male 

2 TyT (SO-A) Female 

3 TGT (SO-B) Male 

4 TGT (SO-B) Female • 

Reserved for 
S.O. & S.T. 

10 5 

10 5 

10 5 

10 5 

Total,~p-
plip.,tion 
receiveli 

38 

2 

27 

9" 

As per suggestion of the Parliamentary Committee, requests were made 
to all the State Governments to recommend S.T. candidates against the 
vacant posts under th4 ~~. T~ reJlPonse from the State Govern
ment, to the said request IS as foUows :-

Nam~ of the State Government 

I. Ohandigarh Administration 

2. Govt. of Ponclichcrry .' 

3. Karnataka • 

{. Shillong (Meghalaya) 

5. Pa'l.'1ji (Goa) 

No. of candidates sponsored 

None. 

None. 

None. 

:"<one. 

None. 

[Ministry of Home Affairs O.M. No. U-16016/17/76- Delhi, dated 
the 24th January, 1977]. 

Comments of the Committee 

The Committee desire to know the dates on which letters for 
interview for appointment as teachers during the recruitment held 
in 1975 were issued to the Scheduled Caste/Scheduled Tribe candi
dates and the dates on which the interviews were held. The Com
mittee would also like to know the addresses of the Scheduled 
Caste/Scheduled Tribe candidates who were absent on the dates of 
ipJerview. The Committee would further like to know the position 
With regard to recruitment of Scheduled Caste/Scheduled Tribe 
teachers in subjects other than Science and Commerce. 

Recommendation (SI. No. 36, Para No. 3.48) 

1 'he Committee note that the Education Department proposes to hold 
speciaL.recruitment exclusively [0{ S,heduled Castes and Scheduled Tribes 
every year)n order to make good the shortfalls in reserved vacancies of 
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Teacher's posts and that department has already issued an advertisment to 
.. effect to fill 24D reserved vacancies of Teachers. The Committee 
1W8Uld like to be informed of the results of this recruitment. 

Reply of Gevernlll.Cnt 

A statement indicating the result of special recruitment in response to 
the allvertisement made in December, 1975 is given below ,-

Total No. ofvacaucies 
categorywise 

-----

Reserved for 
SC& ST 

SC ST' 

PGT (Eng-. Phy., Chern. Bio 
& Comrn) Female 21 13 

PGl' (Home Se) . 5 3 

PGT (Math!) M . 5 3 

TQI' (Se. A) 20 10 

Tm' (Se.lI) 20 10 

T~(Comrn) 20 10 

Tw;'(SKD) 20 10 

TGT(AGR) 20 10 

Total No. of 
appli- candi-
cations datI!s 
reed. called 

Ibr 
inter-
view 

6 2 

4- -(a) 

2 

24 17 5 

2.j. 12 9 

16 9 6 

100 76 68 

17 -(a) 

TGII' (MIL) 15 9 195 168 146 

Sr. Music TR. 5 3 20 3 4 

:'r. Dtg. Tr. 5 3 30 3 2 

Jr. Drg. Tr. 5 3 80_ 26 2+ 

No. of 
cancli-
dates 
who 
appea-
red for 
interview 

SC 

4 

8 

4 

III 

33 

4 

2 

I ~.~ 

-----------------------------------------
(al no a"lplicant was eligible, 

-_._-, 
No. of No. of 
selec- apptts. 

ted 80 far-
candi-
dates 

ST SC STj 

4 

B 

4 

2 

--------
·The rem1ining c~n:lidateJ on the o'lnel are als" 'lcin~ a?p);nted according to 

anilalJility of vacancies. The c:1n:iid'ltes in the subje~ts ot"er than S:ience and 
€bmmerce could not be ofl'erel 11l)iritne:lt so flr as there ue large number of 

\ surolus te:1:her. ~n l~:OU'lt of intr"tu~tion of new p:1ttera (,0+2+3) of Education 
whi:,~ is m:>re S~ience Oriented. 

[Ministry of Home Affairs O.M. No. U-I6016!I7!76-Delhi, dated the 
24th January, 1977]· 

Comments of the Committe;! 

Th~ Committee would like to know the re lsons as to why all the 
eligible Scheduled Caste/Tribe candidates were not called 
for interview for appointment as teachers wha applied for the 
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posts in response to the advertisement issued by the Delhi Admilila
tration in December, 1975. The Committee would also Hier:" 
know whether after the introduction of new pattern (IO+2~) 
of edllcation, any candidates other than Scheduled CaSlleflf 
Tribes have been offered appointments as teachers. "I'Ile 
Committee would further Hke to know whether appointment.r 
surplus teachers will in any way effect the quota of reserved vacn
cies and the number of Scheduled Caste/Tribe candidates on _t,Ile 
panel for appointment as teachers at present. . ~ .: J 

Recommendation (SI. No. 40, Para No. 3.5%) 

The Committee recommend that where a backlog of reserved vacancies 
has arisen on account of inaction or negligence of the recruitment authorit*, 
apah from suitable punishment being awarded to the concerned delin
quent Officers, cent per cent reserved vacancies should be filled by holding 
special recruitments confined to Scheduled Castes and Scheduled Tribes 
only and the rule regarding reservations to be confined up to 50 per cent. 
of the vacancies should not apply in such cases. 

Reply of Government 

Government have examined the suggestion of-the Committee. There 
is already a provision for carrying forward unfilled reserved vacancies. to 
subsequent three recommending years, subject to' the 'number of carried 
forward and normal reservations in a year not exceeding 50 per cent of'dte 
vacancies in that year. However, as regards the suggestion of the CoIn-;
mittee that the rule regarding reservation to be confined up to 50 per cent 
of the vacancies should not apply in cases where ~e backlqg of resened 
vacancies has arisen due to the inaction or negligence of recruiting authori
ties and the suggestion that even cent per cent vacancies may be reserWU 
for Scheduled Castes and Scheduled Tribes till the backlog is wiped out" il 
is stated that more or less similar suggestions were made by the Parliameri
tary Committee on Welfare of Scheduled Castes and Scheduled Tribes 'lib 
its 41st Report on Deptt. for Personnel and Administrative Reforms on 
Reservation for Scheduled Castes and Scheduled Tribes {,,-ide Recommen
dation No. 13) and these were examined carefully. Relevant ,extracts from 
the Government's reply to the relevant Recommendation are reproduced 
below:- : 

"The Committee has suggested enhancement of these percentages of 
reservation and taking other special steps to clear the backlog 
including stopping of recruitment of general candidates till the 
backlog in respect of the quota for Scheduled Castes and Scheduled 
Tribes is made good. Although the representation of Scheduled
Castes and Scheduled Tribes in the total strength of services is 
at present below IS per cent and 71 per cent respectively (except 
in the case of Scheduled Castes in Oass-IV), the reservation 
cannot be made with reference to cadre strength but only with 
reference to number of vacancies filled annually. Reservations 
with reference to cadre strength would mean that all the vaca
ancies will have to be reserved for Scheduled Castes and Sche
duled Tribes till their representation comes up to the prescribed 
perc,,'entages. This will not be equitable because it will mean· 
that almost a generation of the youth belonging to general, 
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conunurutles will lose employment opporturutles under Go
vernment and the public sector. Excessive reservation of vacan
cies will also not be conductive to the efficiency of administration. 
Besides, according to the Supreme Court Judgement in the 
Devadasan versus Union of India, reservation in excess of 50 
per cent of the vacancies would not be in keeping with the spirit 
of the provisions of Article 16 of the Constitution. Further, the 
present system of basing. the percentages on the maintenance 
vacancies will help assure the intake of Scheduled Caste and 
Scheduled Tribe candidates on every occasion in a regulated 
manner." . 

As regards the suggestion of the Committee for awarding punishment 
to delinquent officers in the matter of following the reservations orders 
smctly, it is stated that instructions relating to all matters issued by the 
Government are required to be stril.:t.1y observed by the officers concerned. 
Non-obSeivance of the instructions of Govt. including those relating to 

'representation of S"heduled Castes and Scheduled Tribes could be dealt 
with by the appropriate authorities suitably. Besides, instructions have 

. been issued to Ministries etc. that any glaring instances of discrimination 
or deliberate infraction of the Orders relating to reservations and con
cessions in favour of Scheduled Caste and Scheduled Tribe employees 
in any officefestablishment could be brought to the notice of the appro
priate authorities for suitable action. These instructions· will be kept in 
view for the future. 

[Ministry of Home Affairs O.M. No. U-I60I6/17!76-Delhi, dated 
the 24th January, 1977]. 

Comments of the Committee 

The Committee will consider the aspect covered in this recom
mendation at the time of consideration of action taken repUes 
to recommendations contained in the Forty-first Report (Fifth 
Lok Sabha) of the Committee and the decision of the Committee 
taken thereon will also apply in this case. 

Recommendation (SI. No. 41, Para NO·3· 71) 

The Committee are distressed to find that there is not a single Scheduled 
Tribe employee in Class I or Class IV posts in the Police Department of 
the Delhi Administration. Their representation in Qass II and Class III 
posts is also insignificant. Simil2rly, there are only three Sclteduled Castes 

. in Class II out of a total of 86 Class II officers. Their quota in Class 
III posts is also below the prescribed percentage. The Committee would 
urge the Police Department of the Delhi Administration to take immediate 
and effective steps to augment the representation of Scheduled Castes and 
Scheduled Tribes in the Police Department, at least according to the quotas 
reserved for them. -

Reply of Government 

Keeping in view the assurances given to the Committee efforts were 
made to recruit as many Scheduled Tribe candidates as possible and the 
Delhi Administration have now 3 Scheduled Tribes in Class IV service of 
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Delhi PoliCt~. As stated in reply to para 3.79 efforts are being made ts 
wipe out the backlog of Scheduled Tribes in- the rank of Constable by send
ing special recruitment parties to Rajasthan. As for the other Class III 
posts efforts are heing made to reduce the backlog while recruiting Head 
Constahles (Clerical). 3 posts of Scheduled Tribes have been exchanged 
with the Scheduled Castes. In case of recruitment of Lady Sub-Inspectors 
one PO!;t of Scheduled Tri~e has beep exchanged with that of Scheduled 
Caste. 

Class I posts in the Police Department of Delhi Administration are 
normally manned by the IPS Officers and Selection Grade DANI-PS 
Officers. Recruitment to the IPS is made on an all India basis. Reservation 
is also J111de for Scheduled Castes and Scheduled Tribes in the IPS accord
ingly. In the DANI Police Service only Selection Grade posts are Class-I, 

, while other posts in this Service are Class II. In the ordinary grade of the 
DAN I-Police Service more Scheduled Caste/Scheduled Tribe candidates 
have been appointed hy direct recruitment than their prescribed quota. 
The shortfall in the representation of Scheduled Castes and Scheduled 
Tribes in the DANI Police Service has been due to reservations not being 
applicable at the initial constitution of the Service and resignation of officers 
belonging to Scheduled Castes and Scheduled Tribes on their getting 
better jobs etc. 

[Ministry of Home Affairs O.M. No. U-I6016fI7i76-Delhi, dated 
the 24th January, 1977]. 

Comments of the Committee 

The Committee may be apprised of the latest position with 
regard to recruitment of Scheduled Castes and Scheduled Tribes 
in Class In and Class IV posts in the PoRee Department of the Delhi 
Administration and how far it has been possible to wipe out the 
backlog in the representation of Scheduled Caste.iSeheduled Tribe 
employees. 

Recommendation (SI. No. 46, Para No. 3.SZ) 

The Committee are unhappy to note that the backlog in the intake of 
Scheduled Caste/Tribe Constable (Clerical) has been increasing from 
year to year. The Committee see no reason for this upward trend in the 
backlog in view of the large number of educated Scheduled Caste/Tribe 
candid3tes on the live registers of Employment Exchanges. If, 
however, the Police Dep;lrtmcnt does not get sufficient number of candi
dates belonging to Scheduled Castes/Tribes from the Employment Ex
chrl'lgc, it should ad.\';!rti~e these vacancies in imn:lrtant newspapers, in
cluding the Employment N;!ws, and the 0\11 India Radio in order to give 
these vacancies a wider publicity. 

Reply of Government 

There is no backlog of Scheduled Castes in the recruitment of Head 
Constables (Clerical). This time 40 vacancies of Head Constables (Clerical) 
have bee!l advertised in the various newspapers and announcement also 
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made on All India Radio as well. It is expected that the backlog in Sche
duled Tribes will be reduced/wiped out. 

[Ministry of Home Affairs O.M. No. U-160I6!I7i76-Delhi, dated 
the 24th January, 19771. 

Comments 1)( t:Iu; Co~mittee 

The Committee WGuld, ho.wev~r like t.o lua~,,'1 0 .. fo&: the Delhi 
Administration have been able to redw:e!wipe out the backlog of 
Scheduled Tribes Head Constable (Clerical). 

Recommendation (Sl. No. 47 Para No. J.8}) 

The Committee regret to note that in the posts of Assistant Sub-Inspector 
and Inspector the representation of Scheduled Tribes is nil and that of 
Scheduled Caste is 3 per cent and 4.72 per cent respectively. The Com
mittee note that the representation of Scbed:ded Castes in the post of' 
Inspector will improve to about 10 per cent with the prOlJl,()tjoq. of 13 
Scheduled Caste Sub-Inspectors whose names have. been approved by 
the Departmental Promotion Committee in December, 1975. The 
Committee are of the firm opinion that the representation of Schedul~ 
Castes and Scheduled Tribes can be improved to a great extent if the 
GQvernment of India orders on reservations for Scheduled Castes and 
Scheduled Tribes in promotion by selection as well as by seniority are 
implemented in letter and spirit by the Police Department. 

Reply of Government 

There was no reservation for Scheduled Castes/Scheduled Tribes in 
Delhi Police prior to 6-3-1969, for vacancies filled by promotion. Candi
l~,:tes belonging to the<;e communities were therefore not available for pro
;-.lMion to the ranks of ASl's and S.l's from the feeding ranks. Direct re
cruitment is made in the rank of Constable, Head Constable (Clerical) and 
Sub-Inspector only. By and by the candidates belonging to Scheduled 
Castes and coming up for promotion to the rank of AS! and. SI. B~~ 
sicies, direct recruitment of Scheduled Caste/Schedule Tribe Candidates 
h the rank of S.l., is also providing candidates of these communities for 
f"·omotion to the grade of Ihspector. In view of the steps enumerated 
above the position is likely to improve. 

[Ministry of Home Affairs O.M. No. U-16016!r7076-Delhi, dated 
the 24th January, 1977]. 

Commen~s of the Committee 

The Committee would like to know the latest position with r.egard 
to the promotion Of Scheduled Caste/Scheduled Tribe employees 
to the grades of Assistant Sub-Inspector, Sub-Inspector and Ins
pector in the Delhi Police. 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED 

,BY THE ~OMMITTEE AND WHICH REQUIRE 
REITERATION 

Recommendation (81. No. 34t Para No. 3.59) 

The Committee regret to note that although a large number of general 
candidates have been promoted to teachers posts in the Education Depart
.ment of the Delhi Administration during the years 1973-74 and 1974-75 
the number of Scheduled Tribes among them is nil and the number of 
Sch~uled Castes is also negligble. Similarly, in the Police Department, 
the number of unfilled carried forward reserved vacancies in promotional 
posts is quite large. The Committee feel that this situation haf> arisen due 
to non-availability of S.C,fS.T. employees in the lower grades or in the zom: 
,of consideration for promotion to the next grade. The Committee would, 
therefore, like the Delhi Administration to examine the feasibility of filling 
those promotional posts by direct recruitment of qualified ScheduleJ 
,Caste and Scheduled Tribe caridi dates to the extent of defficiency. 

Reply of Government 

Government have examined the suggestion of the Committee. It is 
.felt that the manner in which recruitment to a particular post should be 
made is determined with reference to the requirements of the post, the 
duties attached, qualifications, experience and previous training required 

,/or efficiently manning a post and 'also taking into account other relevant 
factors such as need for introduction of fresh blood by way of direct recruit
ment, adequate opportunities of promotion to persons in the lower grade 
etc. The method of recruitment to a post is laid down in the recruitment 
rules, which are statutory. Normally, posts are filled either by direct re

,cruitment, promotion, deputation or transfer. Where it is considered 
essential that the posts should be filled by more than one method, the pro
portion to be filled by each method is also laid down in the recruitment 
rules e.g., So per cent by direct recruitment and So per cent by promotion. 
Sometimes, an alternative method of recruitment is also prescribed c.g., 

. "by promotion failing which by deputation or transfer." Recruitment 
_to all regular vacancies arising in a post is required to be made strictly 
according to the provisions of the recruitment rules. It will, therefore, 

"not be feasible to fill promotional posts by direct recruitment. 

[Ministry of Home Affairs O.M No. U-I60I6,iI7!76-Delhi, dated 
the 24th January, 1977]. 
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Comments of the Committee 

Please see Chapter I, para 1.2. 

Recommendation (SI. No. 34, Para No. 3.46) 

The. Committee are unhappy to notc that the Education Department did. ' .. 
not maiptain Rosters for the posts of Vice-Principal and other categories of . 
Teachers due to which they could not work out the qUOtas reserved for 
Sched~ed Castes and Scheduled Tribes respectively in these posts. 
The Committee suggest that in those categories of posts for which Rosters 
were not being maintained prior ,to 1974. vacancies reserved for ~cheduled 
Castes & Scheduled Tribes should be calculated on the basIs of total 
strength in that categOI1;. 

Reply of Government 

The Parliamentary Committee on Welfare of Scheduled Castes and
Scheduled Tribes had made a somewhat similar recommendation in its 
41st Report on Cabinet Secretariat (Department of Personnel and A. R.) 
regarding reservations for Scheduled Castes and Scheduled Tribes 'Dide 
Recommendation No. 4 in that Report. That Recommendation has been 
carefully examined by the Department of Personnel in consultation with 
the Ministry of Law. A copy of the reply given to that recommendation 
is at Appendix XIII. 

[Ministry of Home Affairs O.M. No. U-16016!17!76-Delhi, dated 
the 24th January, 19771. 

Comments of the Committee 
Please see Chapter I, para 1·3. 

Recommendation (SI. No. 54. Para NO.3· 115) 

The Committee are unhappy to note that there is a sbortfall in the re
presentation of Scheduled Castes and Scheduled Tribes in the DANI 
Civil Service as reservations were not applied in the initial constitution of 
this service in January, 1971. The Committee, however, note that the 
.Ministry of Home Affairs have provided reservations for Scheduled Castes 
and Scheduled Tribes at the maintenance stage of this service in respect 
of direct recruitment as well as in promotion. The Committee hope that 
besides filling the future reserved vacancies in promotion and in direct 
recruitment as and when they occur, the Ministry of Home Affairs would 
also endeavour to make good the shortfalls which have occurred due to not 
lWplying reservations at the initial constitution of the DANI Civil Service. 

Reply of Government 

As mentioned in para 3.113 of the Report, there was no reservation 
for Scheduled Castes and Scheduled Tribes at the initial constitution of the 
Service as no direct recruitment or promotion as such was involved at that 
stage. The initial appointments were made from amongst the- persons 
already working in the posts which were encadred or by transfer, from other 
services. As there was no reservation in such cases, the question of any 
shortfall does not arise. 

[Ministry of Home Affairs O.M No. U-I6016!17!76-Delhi, dated the 
24th January, 1977]. 
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APPENDIX I 

Chartcr af dwies (If Sclled:tled Castes Cell: Dclhi .4dlllimsrratioll, {killi 

J. To ensure that the orders/instructions on the reservation for anti 
en'iployment of Scheduled Castes and Scheduled Tribes issued 
by the Gevernmefi't of India are tollowcd SClllpulously by till.:' 
various Heads of the Departments under the Delhi Admini~
trati()n, 

2. '1''0 coHect, compile & tabulate the annu~d statement in Annexur.:s-~ 
aoIf 9 in 'respect of the whole of the Delhi Adminisn'ation ami 
submit it to the Deptt. of Personnel & Administration Reforms by 
the stipulated date. 

3. To organise Refresher Courses annually tor the Liaison Officers and 
other officials responsible for the maintenance of rosters in" ariou,; 
offices in collaboration with the Deptt. of Personnel & Adminis
tration Reforms. 

4. To conduct annual inspections of the rosters maintained by varillu, 
offices with a view to ensure proper implementation of the r.:~eITa
tion orders by each Head of Department. 

5. To act as a Liaisoning unit between "arious offices of Delhi Admi
nistration and the Deptt. of Personnel & Administration Reforms 
for supply of information, answering questions and queries and 
dearing doubts in regards to matters relating tn 
reservation orders. 

6. To tender advice to vUl'ious Heads of Departments as and when 
asked for in cases requiring clarifications etc. 

7. To circulate all orders/instructiol"s relating tc resernltion orders 
to all Heads of Departments as and when received ti'om the 
Government of India. 

\ 8. To process and finalise in consultation with Dept~. of Personnel 
and Administration Reforms cases of grouping of posts relating to 
various Departments. 

9. To process and examine cases of de-reservation of reserved vacan
cies and recommend only deserving cases to the Deptt. of 
Personnel & Administrration Reforms for their approval. 

10. To collect, examine and process the annual inspection reports sent 
by various Liaison Officers and forward thf'm to the GO\'ernment 
of India. 

41 
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II. To examine and analyse the quarterly reports in respect of Sche
duled Castes & .scheduled Tribes received from the Bureau of
Economics & Statistics . 

. 12. To extend necessary assistance to the Commissioner for Scheduled 
Castes & Scheduled Tribes in the investigation of complaints 
received by him in regard to the service matters in this 
Administration. 

13. To call the meetings of the High Power Committee proposed to 
be set up under the Chairmanship of the Lt. Governor and ensure 
the implementation of its recommendations. 

14. To keep a liaison with Harijan Welfare Board to find out the follow 
up action and the final out-come of the implementation of the 
various recommendations made by the Special Cell. under the
Chairmanship of the Chief Executive Councillor and the High 
Power Committee under the Chairmanship of Executive Coun
cillor (Medical). 

15. Any other work entrusted by the Chief Secretary. 



To 

Sir, 

APPmlDIX D 

No. F. g(27)/76-C. C. 

DELHI ADMINISTRATION: DELHI 

(CONFIDENTIAL CELL) 

Heads of All the Departments, 
Delhi Administration, Delhi. 

Dated the 21St Sept .• 76. 

SUBJECT: Recommmdations of th8.Parliamentary Committee on the Wel-
fare of Sch. Castes and Sch. Tribes-follow up action •. 

I am desired to say that the Parliamentary Committee on the Welfare 
of Sch. Castes and Sch. Tribes have since presented its 52nd Report to the 
Parliament. The Committee have taken a serious view of the fact that the 
instructions issued by the Govt. of India, Deptt. of Personnel & Adminis-
trative Reforms from time to time are not being given proper effect to and 
followed scrupulously. The Chief Secretary, has therefore, desired that 
in future all such instructions issued by the Govt. of India and circulated 
by the Administration should be strictly followed by every Head of the 
Department. The liaison officers appointed in this regard may also be 
asked to adhere to such instructions scrupulously. 

Kindly acknowledge receipt. 

Yours faithfully, 
Sd/-

(R. K. GOSW AMI) 
Under Secretary (Services) 

Ph : 226295 

Dated 21-9-76. 

Copy forwarded for information and necessary action to: 
Liaison officers of respective departments. 
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Sd/-
: (R. K. GOSWAMI) 

Under Secretary (Servi.::es) 
Ph : 226295., 



AJrPJ&N~ r JJl 
No.~(io¥/~J~~ttl (seT). 

GOVE~¥BNT .Qfi ,~W~~~ . ~AJiKAR 
CABINET SECRETARIAr(M~AL SACHIVALAYA 

DEPARTMENT OF PERSONNEL &: ADMINISTRATIVE REFORMS 

(KARMIK AUR PRASHASNIK SUDHAR VIBHAG) 

I';:, 

New Delhi, dated tits '10 MvI.Y. I'976 
OFFICE MBMOR,4NDUM 

I,';; 

SUBJECT : Submission of annual statements regarding representation of 
Scheduled Castes and Scheduled Tribes in seruices in Appen-
dix 8 and 9-Recommendations of the Parliamentary Commi-
ttee on Welfare of ScheduledCQSUs and Scheduled Tnoes. 

The Parliamentary Committee on Welfare of Scheduled Castes and 
Scheduled Tribes has inter alia made the following recommendations in its 
41st Report:-

Recommendation No. z8 

The Committee note that all appointing authorities are required to 
send annual statements regarding recruitment etc. of Scheduled 
Castes and Scheduled Tribes to the concerned Ministries/Depart
ments and the Ministries/Departments are required to tum to 
send such statements to the Department of Personnel and 
Administrative Reforms. The Committee feel that the very 
purpose of submitting these annual statements will be defeated, 
if they are not submitted in time. The Committee would like 
the Department of Personnel and Administrative Reforms and the 
Bureau of Public Enterprises to ensure that these annual state
ments are submitted by the appointing authorities to the con
cerned Ministries/Departments and by the concerned Ministries/ 
Departments to the Department of Personnel and Administra
tive Reforms/Bureau of Public. Enterprises strictly within the 
stipulated time limit. Failure to submit these statements in 
time should be regarded as a serious lapse on the part of 
the Head of the concerned Ministry/Department. 

Recommendation No. ~9 

The Committee also suggest that these annual statements on receipt 
by the concerned Ministries/Departments and the Department 
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of Personnel and Administrative Reforms/Bureau of Public 
Enterprises should be critically examined and analysed and the 
deficiencies noticed should be pointed out to the appointing 
authorities/~tri~/Dep~~ts expeditiously, so that the 
appointing authorf't~· atild 'the concerned Ministries/Depart
ments could take necessary corrective measures without any 
delay. . 

2. According to the instructions in para 14 of the Brochure, the annual 
statements regarding ,represen~tion of Scheduled Castes and Scheduled 
Tribes in services in Appendix 8 tnd 9 are reqUired to be sent by each app
ointing authority to the Administrative Ministry/Department as soon 
after the 1st January, as possible and latest by 1St March. Ministries/ 
Departments are requireS to scrutinize the annual statements in respect of 
all establishments and services in or under the control of the Ministry/ 
Department. The Liaison Officers nominated in the Ministries/Depart:
ments and in offices under the Heads of Departments are to ~ure timely 
submission of annual statements by each appointing authority in the offices . 
under their charges and also to ensure scrutiny and consolidation of the 
statements. Thcy are also required to ensure timely submission of con
solidated statements to the Department of Personnel and Administrative 
Reforms. Ministries/Departments have also been asked from time to time 
to impress upon all the appointing authorities under them the need for 
furnishing the annual statements in time and to ensure that consolidated 
statements for the entire Ministry/Department are sent to the Depart
ment of Personnel and Administrative Reforms by the due date. 

3. The recommendations of the Parliamentary Committee on the Wel
fare of Scheduled Castes/Scheduled Tribes reproduced above are given 
specifically brought to the notice of the Ministries/Departments. It should 
be ensured that annual statements in Appendix 8 and 9 are submitted by 
the appointing authorities to the Ministry/Department strictly within the 
stipulated time limit. It should also be ensured that no appointing author
ity lags behind in this respect. Failure to submit these statements in 
time without any valid reasons should be brought to the notice of the Secre-
tary/Additional Secretary to the Government in the Ministry/Department 
or to the Head of the Department in respect of offices under a Head of De
partment. It should alS() be: ensured that the annual statements on their 
receipt in the Ministry/Department are critically examined and analysed 
and the deficiencies noticed, if any, are pointed out to the appointing autho
rities concerned expeditiously so that they could take ne.::essary corrective 
measures without any delay. 

\ .4. In reg~rd to t~e an!lual statements in respect of Public Sector Under": 
takIngs, the InstructIons Issued by the Bureau of Public Enterprises from 
time to time should be followed. 

To 

Sd/-
ON. R. SUBRA~YA~ 

Deputy Secretary to the Government of India. 

All Ministries/Departments etc. of the Government of India. 
All Union Territories. 



To 

Sir. 

APPENDIX IV 

No. F. g(27)!76-CC. 

DELHI ADMINISTRATION: DELHI 

(CONFIDENTIAL CELL) 

Dated the 2.2Ifd Sept •• 1976. 

Heads of All the Departments,' 
Delhi Administration, Delhi. 

SUBJECT : Recommendations of tlu Parliamentary Committ. on the 
W dfare of SchtJiuled Castes and SchedultJi Triba-imple-
menti", the recommendations thereoj 

The Par!i.meI1tary Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes have since presented its report to the Parliament. Tl¥: 
Committee have expressed its unhappiness over the fact that the annual 
statements showing the total number of employees in the Delhi Adminis
tration and the number of Scheduled Castes and Scheduled Tribes amongst 
them as on 1st January each year is not being submitted by the Delhi Ad
ministration to the Department of Personnel & Administrative Reforms 
in Appendices '8' & '9' in time. This results in delay in the compilation 
of information by the Government of India for submission to the Committee. 
The Committee have, therefore, recommended that these statements should 
be submitted to the Department of Personnel and Administrative Reforms 
by 31st March each year positively. The Delhi Administration have 
time and again emphasized upon all heads of Departments the necessity of 
the submission of information to the Confidential Cell of this Administra
tion in time but with no results. 

With a view to comply with the recommendations of the Committee, 
the Chief Secretary has desired that each head of the Department should 
ensure through his Liaison Officer that this statement is furnished to this 
Administration by 28th Feb. each year positively. 

Kindly acknowledge receiDt. 
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Yours faithfully, 
Sd/-;I 

(R. K. GOSW AMI) 
Under Secretary (Seroices) 

lPh: 22629s· 
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No. F. 9(27)/76-CC. Dated the 221ld Sept., 1976. 

Copy forwarded for informltion and necessary action to:

Liaiion Officers of respective departments. 

Sd/-
(R. K. GOSWAMI) 

Uf'IIlIr SecrlttJrY (SerrJices) 
Ph: 226295. 



To 

APPmfDIX V 

No. F. 9(27)!76-C.C. 

DELHI ADMINISTRATION: DELHI 

(CONFIDENTIAL CELL) 

I. Shri B. K. Singh, 
Secretary (Education), 
Delhi. 

2. Shri A. Biswas, 
Director of Education, 
Delhi. 

Dated: 

SUBJECT: Recommendation No. 1.32 of tlu Parliamentary Committee 
concerning to the Directorate of Education, Delhi. 

Sir, 

As you are aware, the Parliamentary Committee on the Welfare of 
Schedlilled Castes and Scheduled Tribes have since presented its 52nd 
Report to the Parliament recently on the reservation of and employment 
for SchiCduled Castes and Scheduled Tribes in the Delhi Administration. 
Amongst its various recommendations on which the Committee have 
expressed its concerns the following recommendation exclusively con
cerns )I()ur department:-

"The Committee regret to note that the various units of the Educa
tion Department are sending their annual statements direct to the 
office of the Chief Secretary, Delhi Admn. This shows that there 
ill no coordination between the Liaison Officer in the Education 
Department. The Committee would like the Education Department 
to issue instrUctions immediately to all its units to send their annual 
statements to the Liaison Officer in the Education Department 
instead of sending them direct to the Office of the Chief Secy. Delhi 
Administration. The Liaison Officer, in turn, should submit them 
after thorough scrutiny and in a consolidated form to the office of 
the Chief Secretary, Delhi Administration. The deficiencies, if 
any, found by the Liaison Officer during the scrutiny, should be 
hought to the notice of the concerned Unit for prompt remedial 
steps." 

The Chief Secretary has desired that the above recommendation of 
the Committee should be complied scrupulously and necessary instructions 

48 



49 

issued to the various Units under your administrative control and the res
pectivo Liaison Officer for prompt compliance. 

Kindly acknowledge ieteijrt:·: 
. J ;" ~ .' .• 

, . r!.:. j. 

.~.- '.' i~. 

• f I . , 

'Y1)urs faithfully, 
Sd/-

CR. K. GOSWAMI) 
Under Secretary ($eroicu) 

Phone!" 226295 



To 

APPENDIX. VI 
No. F. 9(27)/76-C.C. 

DELHI ADMINISTRATION: DELHI 

(CONFIDENTIAL CELL) 

Heads of all the Departments, 
Delhi Administration, Delhi. 

Dated the 22M September, 1976 

SUBJECT: Recommendation of the ParlitlllUlllltary Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes. 

Sir, 

The Parliamentary Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes have since presented its report to the Parliament. 
Amongst its various recommendations, the Committee have desired that 
in ca$e sufficient number of Scheduled Castes and Scheduled Tribes can
didates are not sponsar.!d by the Employment Exchanges, an advertise
~t should be invariably issued in the news papers inviting applications 
direct from the candidates. The vacancies reserved for these commu
nities should also be announced through the All India Radio with a view 
to giving them wider publicity. In another recommendation, the Com
mittee have suggc_Slej that the reasons for rejection of Scheduled Castes 
and Scheduled Tribes candidates sponsored by the Employment Ex
changes should also be communicated to the respective Employment 
Exchanges within reasonable time. The Chief Secretary has desired that 
this recom:nendation should be given effect to by all the Departments of 
this Administration. 

Kindly acknowledge receipt. 

Yours faithfully, 

Sd/-
CR. K. UOSWAMI) 

Uruler Secretary (S~J 
Phone: 226295 

No. F. 9 (27)/76-C.C. Dated the 220d Sept., 1916 
Copy forwarded for information and necessary action to the Liaison Officers 
.f respective Departments. 

so 

Sd/-
(R. K. GOSW AMI) 

Under Secretary (Services) 
Phone : 226295 



To 

APPENDIX VB 
No. F. C)(27)/76-C.C. 

DELHI ADMINISTRATION: DELHI 

(CONFIDENTIAL CELL) 

All the Heads of Departments, 
Delhi Administration, Delhi. 

Dated the 21St Septembrr, 1976 

SUBJECI': Implementation of the r~ons of the Parliammtary 
Committee on the Welfare 0' Scheduled Castes and Scheduled 
Tribes. 

Sir, 

The Parliamentary Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes have recommended in its 52nd Report presented 
to the Parliament that the Delhi Administation and various departments 
under its control should specifically mention the number of vacancies 
reserved for Scheduled Castes and Scheduled Tribes respectively in all 
the advertisements issued for recruitment to various posts and also in the 
requisitions sent to the Employment Exchanges. The Chief Secretary 
has, therefore, desired that in future in all the advertisements issued for 
recruitment to various posts and the requisitions sent to the Employment 
Exchanges the number of vacancies reserved for Scheduled Castes and 
Scheduled Tribes respectively should invariably be mentioned. 

Kindly acknowledge receipt. 

Yours faithfully. 

Sd/-
(R. K. GOSWAMI) 

Urukr Secretary (Smees) 
Phone: 226295 f 

Dated the Sept., 1976 

Copy forwarded for information and necessary action to :

Liaison Officer of respe!.."tivc: departments. 
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Sd/-
(R. K. GOSWAMI) 

UruJrr Secretary (SmJices) 
Phonc_.: 226295 



To 

APPENDIX vm 
No. F. 9(27)/76-C.C. 

DELHI ADMINISTRATION: DELHI 
(CONFIDENTIAL CELL) 

Dated the 7th January, 1977 

1. All Heads of Departments, 
Delhi Administration, Delhi/N. Delhi. 

2. Secretary (Admn.), Delhi Admn., Delhi. 

SUBJECT: Recomtnelidations of the Parliamentary COltilnittee on the 
Welfare of Scheduled CastesfSchedultd Tribes-Imple-
mentation thereof. 

Sir, 

As you are Ilware that the Parliainentary Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes have presented its report to 
the Parliament on the subject of reservation for, and employment of, 
Scheduled Castes/Scheduled Tribes in the Delhi Administration. Amongst 
its various reconunendations the following recommendation specifically 
relates to the holding of separate interview for Scheduled Castes and Sche
duled Tribes candidates .. In this· connection your kind attention is also 
invited to this Admn. letter No. F.9(I4)/75-CC dated 12th December, 
1975 wherein the instructions of the Government of India on this aspect 
were reproduced for your guidance. I am desired again to emphasise 
the necessity of following these instructions meticulously at the time of 
holding the meetings of the Staff Selection Boards/Departmental Pormo
tion Committees in your Department. The observations of the Com
mittee are given hereunder :-

"The Committee note that the Scheduled Caste and Scheduled 
Tribe candidates are interviewed on separate dates by the Delhi 
Administration. The Committee desire that Scheduled Caste and 
Scheduled Tribe candidates should be interviewed before the inter
views for the general candidates are held by the Delhi Administra
tion, so that the Scheduled Caste and Scheduled Tribe candidates 
are not judged in comparison with the standard of general candidates. " 

2. These observations of the Committee may please be followed 
strictly. 

S2 

Yours faithfully 
Sd/-

(R. K. GOSWAMI) 
Under Secretary (Services) 

Phone: 226295 



To 

'APPENDtt iX 

No. F. 9(27)/7&-C.C. 

DELHI ADMINISTRATION: 'DELHI 

(CONFIDENTIAL CELL) 

I J -<\ll Heads of Oepartm~ts" 
Delhi Administration,. ' 
Delhi/New Delhi. 

2. Secretary (Admn.), 
Delhi Admn., Delhi. 

Dated the 30th October, 1976 

SUBJECT: De-reseroation of vacancies reseroed f.or. Scheduled' Castes and 
Scheduled Tribes-Strict compliance of the procedure there//Jr. 

Sir, 

I am desired to say that the Parli8mentary Committee on the Wel
fare of Scheduled Castes and Scheduled Tribes &lave presented its 52nd 
Report to the Parliament. The Comniittee havi: taken a very serious 
view of the negligence on the part of the Administration regarding the 
following of the procedure laid down for the de-reservation of vacancies 
earmarked for Scheduled Castes and Scheduled Tribes. The Chief Sec
retary has, therefore, desired that in future the said procedure as laid down 
'Oide paras 26 to 21A of the brochure on Reservations for Scheduled Castes 
and Scheduled Tribes (4th Edition, 1975) may please be followed strictly 
befoI'e making any refetalce to this Administration/Ministry of Home Affairs 
New Delhi for 'the de-reservation of vacancies. Liaison Officers working 
in your department may be advised to ensure that these instructions are 
complied with ICl"Upulously •. 

Yours faithfully, 
Sd/-

(R. K. GOSW AMI) 
UMir Secretary (Seroice.f) 

Delhi Administration: Delhi 
Phone : 226295 



To 

AP'PBNDIX X 

No. U. IS038/3S/76-Plg. 

GOVERNMENT OF INDIA 

BHARAT SARKAR 

MINISTRY OF HOME AFFAIRS 

Grih Mantralaya 

I. The Chief Secretaries, 
to the Government of Arunachal Pradesh, IT ANAGAR, 
Goa, Daman & Diu, PANA,JI. 
MIZORAM, AIZAWL, 
Pondicherry, PONDICHERRY. 

2. Chief Secretary, 
Andaman & Nicobar Islands, 
PORT BLAIR. 

3. The Cllief Secretary, 
Delhi Aiministration, DELHI. 

4. The C'lllector, 
Dadar & Nagar Haveli, SILVASSA. 

S. The Chief Commissioner, 
Chandigarh Administration, 
CHANDIGARH. 

6. The Administrator, 
Lakshadweep Administration, 
KAV ARATTI. 

New Delhi-IIOOOI. 

Daud til. 20th December, 1976 

SUBJBCT: DlresenJaliom of rlslrued vacancies in pDSlS/S8rf1ices NnW the 
Union TtnTitcwy administratimu-Proudure far. 

Sir, 

In continuation of this Ministry's letter of even number dated the 
6th August, 1976 on the subject mentioned above, I am directed to say 
that in accordance with the existing instructions Ministries/Departments 
of the Central Government are required to obtain prior approval of the 
Department of Personnel & Administrative Reforms for dereservation 
of vacancies (other than purely temporary vacancies) reserved for Sche
duled Castes/Scheduled Tribes. No clear guidelines were hitherto avail
able for dereservation of reserved vacancies in the Union Territories. 
It has now been decided, in consultation with the Department of Per
sonnel & Administrative Reforms, that the following authorities shall 
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Cl[ercise the powers of dereacrvation of reserved vacancies -, in posts/scr-
vices 1Dlde:r the Union Territory Administrations : ' 

(i) For vacancies in Class III (Group C) and Class IV (Group D):-
(a) in Chandigarb Home Secretary 
(b) in Dadra and Nagar Haveli Collector 
(c) in Lakshadweep The Administrator 
(d) in the case of all other Union 

Territories Chief Secretary. 
(li) For vacancies in Class II (Group B) :-

in all Union Territories Administrator 
(iii) For vacancies in DANI Civil 

Service and DANI Police Service 
Cadres Ministry of Home Affairs. 

Copies of orders on dereservations of vacancies issued by the above autho
rities should in all cases be endorsed to the Commissioner for Scheduled 
Castes and Scheduled Tribes, R. K. Puram, New Delhi. 

2. The powers to dereserve the vacancies reserved for Scheduled 
Castes/Scheduled Tribes in all Class I (Group A) posts/services under 
the Union Territory Governments/Administrations, both where the ap
pointing authority is the President or the Administrator, will be exercised 
by the Administrative Ministries concerned with the posts/services, in 
consultation with the Department of Personnel & Administrative Reforms. 
Copies of proposals for dereservation of vacancies in Class I (Group A) 
posts/services sent to the Administrative Ministries should be endorsed 
simultaneously to the Commissioner for Scheduled Castes and Scheduled 
Tribes. The Administrative Ministries should wait for the views, if 
any, of the Commissioner on such proposals for a fortnight and examine 
the proposals thereafter in the light of such views, if received, before re
ferring the proposals to the Department of Personnel and Administrative 
Reforms. 

3. Hindi version will follow. 
Yours faithfully, 

Sd!-
CH. C. BAKSHI) 

Under Secetary to the Government of India 
Phone: 37II95 

No. U. 15038!35/76-Plg. dated the 20th December, 1976. 
Copy forwarded to all Ministries/Departments of the Government of India. 
2. Copy also forwarded to the Department of Personnel & Administra

tive Reforms with reference to their U.O. No. 6404!76-Estt.(SCT) 
dated the lOth December, 19]6. 

3. Copy also forwarded to the Commissioner for Scheduled Castes and 
Scheduled Tribes, R. K. Puram, New Delhi. 

Sd/-

Internal Distribution-
(H. C. BAKSHI) 

ANL Section/AP Section/Delhi Section/GP Section!MZ Section/UTP 
SectionjUTS Section. 



To 

'APPBNOIX Xl' 

No. F. g(27)/76-C.~. 

,; DELHI ADMINISTRATION: DELHI 

(CONFlDBNTIAL CELL) 
) 

(i) All Heads of DepartmentS, 
Delhi AcimiJUstration, Delhi/New Delhi. 

(ii) Secretary (AdJninistration), 
Delhi AdJ:njtrlstration, Delhi.' 

SUBJECT: Re$ervation for Scheduled Castes and 'Scheduled Tn1Je.r in 
Smnces-Ct1ifjirmat;on of temporary employees. 

Sir, 

I am directed to say that the Parliamentary Coinmittee on the W-e1-
fare of Scheduled Castes and Scheduled Tribes have presented its S2nd 
Report on the representation of Scheduled Castes and Scheduled Tribes 
in services in Delhi Administration and have expressed unhappiness over 
the fact that the Government of India orders on the confirmations are not 
being followed properly by the Delhi Admn. I am, therefore, enclosing 
a copy of Ministry of Home Affairs, Memo No. IO/28/68-EST(SCT) dated 
12th September, 1968 for strict compliance hy your department. 
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Yours faithfully, 
Sd/-

(R. K. GOSW AMI) 
Under Secretary (SerTJices) 

Phone: 226295 



Ministry of Home Affairs O.M. .1'10., ,I.oJ'l..S/68-EST(SCn dated 12th 
September, 1968 to all Ministries etc. '., '. 

SUBJECT : Reservations for Scheduled Castes and Scheduled Tribes in 
seruices-ConfimratiDns of temporary _piojees. 

As the Ministry of Finance etc. are aware, in posts/services filled by 
direct, recruitmenl, reservation is required to be made for Scheduled Castes 
and Scheduled Tribes both at the time of initial appointment on a tem
porary basis as well as a~ the time of Confirmation. In posts filled by pro
motions, however, there is no reservation at the stage of confirmation, vide 
para 3(4) of thi\! Mi$try's O.,M. No. 1/12/67-Est(C) dated 11-7-:-1968., 
Ministry of Finaiu:e etc. are requested to ensqt-e that reservation is me4e" 
for Scheduled Castes and Scheduled Tribes while making , confirmations. 
against posts/services filled by direct recruitment; 

2. Since according to' the genetal principles of seniority as laid down 
in this Ministry's O.M. No. 9/I1/55-RPS dated 22-12-59 all Govern
ment officers of each grade are to be ranked senior to persons who are 
officiating in that grade, it was clarified in O.M. No. 9/45/60-Estt. (D) 
dated 20-4-1961 (copy enclosed) that after confirmation, the Scheduled 
Castes and Scheduled Tribes officers shall rank senior to temporary/officia
t ing officers of the grade and amongst the permanent officers of that grade, 
their seniority will follow the order of their confirmation. The instruc
tions in the aforesaid O.M. dated 20-4-1961 are again brought to the 
notice of the Ministries etc. for guidance and strict observance. 

3. Ministry of Finance etc. are requested to bring the above in
structions to the notice of all concerned. 
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APPENDIXXD 

No.. F. 9(30)176-C.C. 

DELHI ADMINISTRATION: DELHI 

(CONFIDENTIAL CELL) 

DIIf64 1M ~jIII oc: ...... , '",. 
NOTIFICATION 

, The Administrator is ple_ed to constitute a HiP Power Committee comprisilll of 
the Collowilllr membera under his ChairmllDlhip to look into the grievaaces of Scheduled. 
Cutes and Scheduled Tribes and· to review periodically their representations in Ier\'ice 
matters and to take eft'ec:tive measura to wipe out the short-Calls in the Delhi Administration 
and its various departments: .. 

I. Sh. Kiahan Chand, Lt. Governor, Delhi 

I. Sh. Kriahan Swaroop, Executive Councillor (M) 

3. ChiefSec:retary, Delhi • 

4. Development Commissioner at Director, Social WeiCare, Delhi 

5. Deputy Commissioner, Delhi 

6. Inspector General of Police, Delhi. 

7. Dean, M.A.M. College, New Delhi. 

8. Medical Superintendent, Irwin Hospital, New Delhi 

9. Medical Superintendent, G. B. Pant Hospital, New Delhi 

10. Commissioner Food & Supplies, Delhi . 

II. Director, Civil Defence & Home Guards, Delhi 

Ill. Director, Education, Delhi • 

13. Director, Employment, Delhi 

14. Director, Training & Tech. Education, Delhi • 

15. Director, Transport, Delhi 

16. Director, Industries, Delhi 

I,. Principal, Delhi College of Engg., Delhi. 

18. Labuur Commissioner, Delhi 

19. Registrar, Cooperative Societies, Dd',i 

RO. Commissioner, Sales Tax, New Dellii 

II I. Commissioner, Excise, Delhi. 

1111. Chief F·ngineer, Floods, Delhi 
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Chairman 

Vice-Chairman 

Member 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

DC'. 

Do. 

Do. 

Do. 

Do. 
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23. Director, Information & Publicity, Delhi 

24. Director, Health Services & Family Planning • 

25. Registrar, Chit Fund, New Delhi • 

26. Princlpai, CoUege or Arts. New l>elhi 

27. Secretary, Land & Building, New Ddhi. 

211. HousingCommissioner (Loans) New Delhi 2. >Dltectcx:, Dumaa 'fill: BcGllOlllies -&. ·Stll.tiatics 

3~. ~ (MiWlt) Ddhi.Minn., Ddhi • 

31. Special Secretary {Services) Delhi. 

3l1. Director of Training, Delhi • 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

31. s.eriaa.deat, CeatralJail, New Delhi 

3t-Slaperintellileat, Meatat HGIJ>italo Shabadara, Delhi. 

Do. 

De. 

35. Liaison Officer (Deputy Secretary, Services) Delhi Administration 
Delhi Convcnl'!r. 

We. F. 9 (3o)/'f6-CC 

Q,py to : 
I. P;S. to Lt. Governor, Delhi. 
2. ·P.S. 'to Chief Secretary, Delhi. 

By order 
Sd/-

(R. K. GOSWAMI) 
Under Secretary, ~Seroices), 
Delhi Administration, DeJhi. 

Phone : 226295 
Dated the 2jth Oct., I9?' 

3- ·P.S. to Cbief Bxecutive Councillor/&eCloltive CouncillorfOlairman, 
Metropolitaa Couacn. 

-'4. A1t ~bers. 
:So AD Oepartn\ents (Jf 1his A-dministration Secretarillt, Delhi. 
6. D:epu~ Secretary. Government of India. Ministry of Home Aft'ait'S, 

.New Delhi . 
.,. ~ef lJ¥slafive Committee Ofticer~ Lok Sabha SecretarJa~ New 
~. . 

-I. . Ghdrtnan, CtMtumttee 011 the Welfare of Scheduled Castes and 
'S~ Tribes, Lot ·Sabha Sectt., New Delhi. 

90 Commissioner, 'Sc;!hed1l1td Castes & Scheduled Tribes, New Delhi. 
'10. 8ocntmy,Harijan Welfare Board,Delhi Admn.. Delhi. 

Sd/-
(R. K. GOSW AMI) 

Under Secretary (SertJices). 
Phone : 226295 



APPENDIXXm 

Recommendation NO.4 (Para 1.20) contairud in the 41St Report of ths 
Parliamentary Committee on ths Welfare of Schsduled Castes and 

Scheduled Tribes 

The Committee feel that if reservations for Scheduled Castes and 
Scheduled Tribes are to apply only to maintenance vacancies in a Cadre 
in services and not to the total strength of a cadre, the due representation 
of Scheduled Castes and Scheduled Tribes in the Services will never be 
reached. The Committee recommend that the question of making 
reservations for Scheduled Castes and Scheduled Tribes on the total 
strength of a cadre, instead of on the maintenance vacancies only, should 
be reconsidered by the Government with a view to do full justice to the 
claims of the members of these communities. 

Government's reply 

Ever sinee reservations were provided for Scheduled Castes and 
Scheduled Tribes in Services under Government in accordance with the 
proVlSlOns of Article 16(4) and 335 of the Constitution in 1950, such re
servations are in terms of vacancies occurring in a year and not ir. terms 
of the total strength of a cadre or service. Even before the Constitution 
reservations provided for certain minority communities and Scheduled 
Castes were with reference to vacancies only. The Supreme Court in 
the case ofT. Devadasa Vs. Union oflndia and another held by a majority 
judgement that reservations in excess of 50% of the vacancies to be filled 
in a year would be unconstitutional. Although there was a dissenting 
judgement of Justice Subba Rao that reservations could be made on the 
total strength of a cadre, the Government have followed only the majority 
judgement in the aforesaid case, as is always the case. Reservations with 
reference to the cadre strength would mean that all the vacancies will have 
to be reserved for Scheduled Castes and Scheduled Tribes till their re
presentation comes upto the prescribed percentages. This will however, 
not be equitable as it will mean that almost a generation of young people 
belonging to general communities will be completely barred from em
ployment under Government and public sector, for some years. A similar 
situation could also arise for Scheduled Castes and Scheduled Tribes in 
future years in those cadres where their representation becomes fiin and 
no more reservations would then be permissible for them for some years. 
Further, Article 335 of the Constitution requires the important consi
deration of efficiency of administration to be taken into account while 
considering the claims of Scheduled Castes and Scheduled Tribes. Ex-
<:essive reservation of vacancies in a year could also affect efficiency of 
ldm:in:istration, as the reserved vacancies are generally filled after relaxing 
the standards. 
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In view of the above position, it is considered that the present policy 
ofGavernment of reserving a percentage of vacancies occurring every 
year for Scheduled Castes and Scheduled Tribes is not only equitable, 
but is also in the overall interest of the Administration. It is, therefore, 
considered not necessary to review that policy so as to provide or re-
servation on the basis of total strenth of a cadre. The percentage of fulfil
ment of the reserved vacancies is gradually improving and it is expected 
that in due course, sufficient number of candidates belonging to Scheduled 
Castes and Scheduled Tribes will become available to fill all the vacancies 
reserved from them in various categories. 

Cabinet Secretariat, Department of Personnel & Administrative 
Reforms O.M. No. 36022/I/76-Estt. (SCT), dated 30"-II-I976. 



APp~a.:xlV 

DHLHI ADMINISTRATION I· DBLHI 

(CONFIDBNl'IAL CELL) 

NQ.. P., 9C~)J76,.CC. o.t d». _ Oet. ISlJi;. 

To 
The Director, 
Employment, 
Delhi Administration, 
Ddhii. 

SUBJECT Recommendations of the Committee on the Welfare'of Sche-
duled Castes and Scheduled Tribes-Implementations thereof. 

Sir, 

I am directed to reproduce below the recommendation/observations 
of the Parliamentary Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes who has since presented its Report to the Parliament for 
strict compliance by your department. 

Recommendation No. ~.99 

The Committee regret to note that there is not a single Scheduled 
Caste/Tribe in Class-III ex-cadre posts in the Employment Depart
ment. They are also surprised to find that there is carry' forward 
of reserved vacancies even in Class IV ex-cadre posts. This only 
shows that proper care has not been taken by the Employment De
partment to implement the Government of India orders on reser
vations for Scheduled Castes and Scheduled Tribes meticulously. 
The Committee would urge the Employment Department to take 
immediate and effective steps to make good the shortfalls at least 
in Class-III and Qass-IV ex-cadre posts immediately. 

Yours faithfully, 

Sd/-
(R. K. GOSWAMI) 

Under Secretary (Services) 
Phone : 22627S. 



To 

APPENDIX XV 

No. F. 9(Z7)!76-CC 
DELIU ADMINISTRATION: DELHI 

(CONFIDENTIAL CELL) 

The Commissioner, 
Sales Tax, 
New Delhi. 

Dated the 30th October, 1976 

SUBp!CT I Recommendation NO.3. 110 of the Committee on the Welfare 
of Scheduled Castes and Scheuduled Tn'bes-Implementation 
thereof. 

Sir, 

I am directed to reproduce below the above reconnnendatioR of the. 
Parliamentary Committee on the Welfllre of Scheduled Castes and Sche
duled Tribes contained in its 5znd Report presented recenly to the Parlia
ment for strict compliance by your Department 

Recem ... nclatiOil No. 3.110 

~, Committee are sorry to note that the representation of Sche
duled· Tribes. eveR in Class IV posts in Sales Tax Department of Delhi 
Mutt. is only '1..6 per cent. The Committee do not agree with j ustifica
tion· given by the. Sales Tax Commissioner that overall percentage of both· 
the Scheduled Castes and Scheduled Tribes in Class IV posts is zitS. 
Tlle· Sclteduled Caste Class IV employees taken against general vacallcU:s 
cannot be-~ounted against the quota reserved' for Scheduled Tribes. T=ae 
is a well .. defined procedure for exchange of reserved vacancies between. 
the Scheduled Castes and Scheduled Tribes and unless that procedme is
followed the Scheduled Caste employees recruited in, excess if any .. of' 
their reserved quota cannot be counted against the unfilled reserved vacan
cies of S.cbe.d.uled Tribes. The Committee would, therefore, like the 
SWes TIlK' l!>epat tment to make good the shortfall in the intake of Sche·· 
duled Tribes. in. Class IV posts immediately. 
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Yours faithfully, 

Sd/-
(R. K. GOSW AMI) 

Under Secretary (Semc.s) 



APPBNDIX XVI 

DELHI ADMINISTRATION: DELHI 

No. F. 9(3)f75-C.C. 

To 

Dated the 24th/26-12-1975 

Shrll-----------------------
Liaison Officer, 
Office of the------,-----, 
Delhi Administration,-----, 

S UBJBCT I Maintenance of rosters for giving effect to thS resBrfJatiolU 
for Scheduled Castes and Scheduled Tribes in Services-
Annual Inspection by W Liaison Officer thereof. 

Sir, 

I am directed to invite your attention to this Administration letter 
No. F. 9(3)/75-C.C. dated 17-2-75 and F. 9(2)/75-C.C., dated 3-3-75, on 
the subject cited above. and to say that it has been observed that most 
of the offices/Departments of .this Administration have not maintained 
rosters properly in respect of various categories of posts and also separate 
rosters for posts filled up by promotion and by direct recruitment. The 
Chief Secretary bas taken a serious view of this. You are, therefore, 
once again advised to inspect the rosters maintained by your office/De
partment keeping in view the instructions issued by this Administration. 
from time to time and as contained in the revised Brochure, 4th Edition 
1975 for Scheduled Castes and Scheduled Tribes in services, and send 
certificate to us to the effect that the roster(s) for each category of em
ployees is/are being maintained by your Deptt. properly. The inspection 
Reports for the year 1974 may also be sent in duplicate so as to reach this 
Administration latest by 27th December, 1975 positively. As the matter 
is to be discussed very shortly in detail before the Parliamentary Com
mittee on Scheduled Castes/Scheduled Tribes, it is necessary that the certi-
ficate is sent by that date after due inspection. 

Yours faithfully, 

Sd/
(SHAILAJA CHANDRA) 

Special Secretary (Seroices) 
n.lhi Administration: Ddhi. 



To 

APPENDIX XVD 

No. F. 9(27)/76-C.C. 

DELHI ADMINISTRATION: DELHI 

(CONFIDENTIAL CELL) 

Dated the 31St December, 1976 

(i) All the Heads of Department of this 
Administration, Delhi/New Delhi. 

(ii) Secretary (Administration), Delhi Admn., Delhi. 

SUBJECT: Maintenance of Rosters-Annual Inspections by the Liaison 
Officers thereof. 

Sir, 

I am directed to invite a reference to this Admn. letter No. F. 9(3)/ 
7S-C.C. dated 24/26th December, 1975 on the above subject and to say 
that the Parliamentary Committee on the Welfare of Scheduled Castes/ 
Scheduled Tribes. which recently examined the representations of the 
Scheduled Castes/Scheduled Tribes in services in the Delhi Admini
stration have recommended that the respective Liaison Officers should 
inspect the rosters regularly in accordance with the instructions of the 
Govt. oflndia issued from time to time and the discrepancies, if any, noted 
therein may be brought to the notice of the Head of Department and the 
Chief Secretary, Delhi Administration. It is, therefore, once again re-
iterated that these instructions may be followed scrupulously by all the 
Liaison Officers. The Liaison Officers under your control may therefore, 
please be asked to carry out such periodical inspections of the rosters and 
also keep a watch on the enforcement of reservation orders. 

\ 
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Yours faithfully, 

Sd/-
(R. K. GOSW AMI) 

Under &cretary (Services) 
Phone : 22629S 



APPENDIX xvm 
(Vith Para 4 onntroduction) 

Anaiysis of the action taken by the Government on the recommendations contained 
in the Fifty-Second Report (FIfdl LGk Slablaa) or tlte COiJiIbitoee on the Welfare of Scheduled 
Castes and Scheduled Tribes. . 

"1. ~1mmbet ofreeotmnendations 

II. Recommendations/Observations which have been accepted by Govern
ment (Vid, recommendations at Serial Numbers 1,2,3,4,6,8,9, 10, 
11,12,13,14,15, 16,17, 18, 19,t20,Q2,.!l,25,Q7,~8,tt,30,SI,,&2, 
35,37,38,39,42,43,44,45. <t6, 49, 50, 51, 511, 53. 55, 56, 57, sa, '59, 
60,61, and 62) . . 

Number 

Pereentage to total 

III. Recommendations/Observations which the Committee do t\ot tlesire 
to pursue in view of Government's replies (/Jith recommendations at 
Serial Numbers 5, 7, 21, 26, 33, 36, 40, 41, 46, and47) . • • 

Number 

.. 
lV. Recomm.~ndations in respect dfwhich rtpties of Governm"ent haVf'lI.ot 

been 1Iecepted by the CMllmittee and which require reite!'1llion (l1itk 
Recoftlrnemlatioll5 at Serial Nmnbers 24, 34 IIIld 54) 

Number 

htcentage to total 
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49 

79.l!13 
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